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INTRODUCTION

I, the Chairman of the Public Accounts Committee, as authorised by
the Committee do present on their behalf this Twenty Fifth Report on
the Appropriation Accounts (Civil), 1965-66, and Audit Report (Civil),
1967 relating to the Ministries of Home Affairs, Labour, Employment
and Rehabilitation (Department of Rehabilitation) and Tourism and Civil
Aviation.

2. The Appropriation Accounts (Civil), 1965-66 together with the
Audit Report thereon were laid on the Table of the House on the 7th
April, 1967.

3. The Committee examined these at their sittings held on 25th, 26th
and 27th October, 1967. The Committee considered and finalised this
Report at their sitting held on 18th March, 1968. Minutes of the sif-
tings of the Committee form Part II* of the Report.

4. A statcment showing the summary of the main conclusions/recom-
mendations of the Committee is appended to the Report (Appendix).
For facility of reference these have been printed in thick type in the body
of the Report.

S. The Committee place on record their appreciation of the assistance
rendercd to them in the examination of these Accounts by the Comptrolier
and Auditor General of India.

6. They would also like to express their thanks to the officers of the
Ministries of Home Affairs, Labour, Employment and Rehabilitation
(Department of Rehabilitation) and Tourism & Civil Aviation for the co-
operation cxtended by them in giving information to the Committee.

New DELHi; M. R. MASANI,
March, 20 1968. Chairman,
Phaiguna. 30 1889 (8. . Public Accounts Committee.

‘Not printed (one cyclostyled copy laid on the Table and five copies
placed in Parliament Library).
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I
MINISTRY OF HOME AFFAIRS

Non-utilisation of material—Para 35, page 51

Copper clad cables worth about Rs. 36.22 lakhs were imported by a
Department in April, 1964. These have, however, not been put to any
use so far, as the scheme envisaging their utilisation in stated to be still
under consideration of Government (December, 1966).

1.2. In reply to a question, the witness stated that these cables were
a gift from a foreign country. The Government only borc the cost of
transportation. The offer was made in June, 1963. In reply to a ques-
tion, the witness stated that the Director Genera! of Supplies and Dis-
posals received a message from India Supply Mission and he consulted
various Ministries.

1.3, The Ministry of Home Affairs informed the Director General of
Supplics and Disposals that thcy were interested in those particular cables.
When asked whether the Ministry ascertained about the purpose to which
they could usc it. the witness stated that on 18th June. 1963, they re-
ceived a communication from the Director General of  Supplies & Dis-
posals asking for a reply by the 20th June, 1963. The reply was to g0
to the foreign country by 24th June, 1963, They got onlv 6 days to
arrive at a conclusion, whether to accept or to reject the offer.  The wit-
ness further added: "We did not have time for a very detailed examina-
tion but certainly before we accepted the offer, we did apply our minds
to it to the extent possible.” The consignment was received in April,
1964 in Delhi. after an interval of nine months after the decision was
indicated. The witness stated that a scheme for laying wires in certain
areas was worked out keeping in view the financial implications and put
up to the Ministry of Home Affairs and eventually to the Ministrv  of
Finance in early 1964. )

1.4, The Committee referred to a letter (copy endorsed to the Se-
cretary, Ministry of Home Affairs) from the Deputy Chief Engineer,
D.G.P. & T. which inter-alia stated as “The present condition of this
copper weld wire is fairly good and usable, the wire being of lighter gauge
can be used for short distance circuits and it may not be safe to use it In
high altitude mountainous areas visited by snow-falls and requiring long
spans.” The witness stated that the P. & T. Board was consulted for
the first time in 1964. )

1.5. The Committce enquired whether after receiving the contrary
opinion that the cables could not be used in high altitude for long spans,
the Ministry asked for the opinion of their expert. The witness stated
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that the opinion of the expert in the Ministry of Home Affairs was that
“We could avoid long spans and we would have the poles closer so that
the stress might be reduced.” The witness stated that the financial impli-
cations of this project were in fact discussed between the Department
concerned in the Ministry of Home Affairs and the Ministry of Finance
for about five times between 1964—1967. In reply to a qucstion, the
witness stated that the discussion on the financial implication had started
before the cables were received. He added, “Even upto this day, pri-
marily because of financial stringency, we have not becn able to proceed
with the scheme. Ministry of Finance have felt that even with the wires
being free, the expenditure will be rather high. In this state of financial
stringency, we ought not therefore to procecd with this scheme. We have
to bow to thcir advice for the time being, hoping that when financial posi-
tion improves. we can resume our efforts 10 have the scheme sanctioned.”
The witness stated that the proposal would be revived at the appropriate
time.

1.6. The Committee enquired about the cost of the scheme for which
the Ministry of Finance have not given sanction. The witness stated that
the scheme would involve an expenditure of Rs. § lakhs and thereafter
a recurring expenditure on it. Asked whether by saving of Rs. 8 lakhs,
the Government would not lose much more as the value of cables in-
volved was about Rs. 36 lakhs, the witness stated: “We have been ad-
vised that it has a life of between 20 and 25 years after it is laid.”

1.7. The Committee enquired whether at present the Ministry  of
Home Affairs had no immediate project for the utilisation of these cables
and they were waiting for the Ministry of Finance to sanction the requisite
funds, the Secretary, Ministry of Home Affairs stated. “Yes. That is the
correct position.”

1.8. In reply to Committee’s written query. the Dircectorate General
of Posts and Telegraphs had stated that the copper weld wire “can be
utilised for erection of telephone trunk lines in the P. & T. Department
right away.” The Committec asked the witness whether the matter re-
garding putting the cables to immediate use would be placed before the
Government, so that decision might be taken about its use by the Minis-
try of Home Affairs or by the P. & T. Board, the witness stated: “We
will have to consider two things. First, we will have to consider whether
we can persuade the Ministry of Finance to agrec to the use of the wires
for the purpose for which they were intended. This is one. Secondly,
if we cannot do that or it is likely to be delaved, we will then ask the
P. & T. Department whether they can put it to immediate use. If we
are not likely to have the sanction and if they can put it to immediate-
ase, then we will hand it over to them.”
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1.9. 1In reply to a question, the witness stated that periodical inspec-
tions of the cables were made, there was no shortase and arrangements:
of watch and ward were satisfactory.

[.10. The Committee enquired whether the giver had earmarked this
gi’t for a particulur us2 or it conld b diverted to some other use, the
witness stated:  “I do not think it has been earmarked for any particular

"

use,

1.1 The Committee note that copper clad cables worth Rs. 36.22 lakhs
reccived as a gift imported in April, 1964, have not been used so far in
the Prnject initially evisaged duc to renorted financial stringency. The
Cowmmittee hope that the Ministry of Home Affair, in consultation with the -
Ministry of Finance, will be able to utilise these cazbies forthwith. Inm
case it is not possible for the Ministry to utilise these cables, the Committee
sizeeit that the same may be handed over to the Posts & Telegraphs
D :partment who have a ready use for them.

Aveidahle exaen Ve due to purclivses made through an intermediary—
P X6, povey 3032

112, (a) In order to meet the requirements of sugar of the NEFA
Acieistration. the Ministry of Food o4 Agriculture allotted quota for
the wirar to the Administration for the vears 1964-65 and 1965-66 on the
Avoen Co-opoctive Sugar Mills Ltd., Baruabamungaon.  The price 1o
be chas od Tor the surin by the Mills woo the ex-factory price fixed by the
Government fiom time to time.  Instewd of lifting the sugar from the
N dbeetly e civing out a contradt for carriage, contracts were en-
terst mie wart oty of suppliers ot whole-sale rate, plus transport char-
posowith g ochare of 172 per cent. During the period from May, 1964
to Fobruary, 1966, the Director of Supply and Transport purchased 19,625
cris of sueroat a total cost of Re 25.63 lakhs, as against Rs. 25
Inthe which wouid have been payable wt the ex-factory rate, plus the cost
of carvare, thus resalting in an aveidable oxtra expenditure of Rs. 0.63°
Ialh

1.13. The Department stated in October, 1966 that it would not
have been very cconomical to transport the sucar by departmental arrange-
ment from the factorv due to certain practical difficubrizs. but it is not
clear why the Administration could not vive a contragr fo the sarrinee 0
a private narty to avoid unnecessary margin to an intermediary.

1.14. The Committce were informed during evidence that the sugar
was 1o be delivered at Rowriah, near Jorhat, where there was g depot of
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“the Director of Supply and Transport in NEFA. This was the depot from
where the supplies were made to the various districts in the interior,

1.15. In response to a query, it was stated that distance from the
mill and Rowriah was 29 kms, The Committee caquired when the
order of allotment of quota of sucar was received. The witness  stated
that the entire quantity was not in one allotment. The dates of the
various orders received were 24.3.1964, 18.4.1964, 16.5.1964 and

17.3.1966. It was a monthwise allotment,

1.16. The contract was placed with the wholesale merchant on 30th
December, 1963 for the period from 1st December, 1963 to 30th Novem-
ber, 1964. The next contract was for the period from 1st January, 1906
to 31st December, 1966 and it was cxecuted on 31st December, 1965,
The Committee pointed out that the contract was given in December, 1963
in respect of the consignments, of which no intimution was received.  The
witness stated that “the allotments for sugar were being reccived in  the
eartier years also. The system of issuing tenders and calling for quota-
tions for transportation and supply of sugar fiom the mill to the depot
had been in vogue.” The witness added: “We had a system whereby the
contracts were finalised towards the end of each vear, because the allot-
ment of sugar was received from month to month. and so we had to have
some kind of a running svstemn whereby when the allotment of sugar is
received we already have a system for the receipt and despatch of  the
sugar from the mill to the depot rather than that we get the allotment and
then go in for teaders which would involve delay. This was a  yearly

feature.”

[.17. Giving a comparative picture of two systems of sugar, the wit-
ness stated: “The sugar is now lifted from the mill by having a carriage
contructor only, the sugar is moved from the mill to the Director of Supply
and Transport depot. In the carlier years, in the depot, there was not
enough godown space for stocking sugar. In fact, there is loss in transit
and also storage Joss. The payment we would make for transportation
of sugar would be on an average about Rs. 1.09 per quintal, because the
rates varied from 97 paise to Rs. 1.20. Then we have to pay 50 paise
as handling charges at the two ends. Then we have to add the cost of
carriage of sugar from Jorhat to Rowrizh where the depot is. That
would be about 45 paise. Transit and godown stocking losses would be
in the region of 0.5 per cent. That would make a total of 1 per cent.
On the other hand, in the other system, the wholesale merchant would
 himself draw the sugar from the mills, stock it himself and give it to the
Director of Supply and ‘Fransport at call according to latter's require-
ments from time to time. So, the expenditure would be about the same.”
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1.18. When asked why the system was changed, the witness stated
that now they had better storing facilitics. New depot had also been set
wp at North Lakhimpur across the Brahmaputra. The witness added
that with the construction of roads and district headquarters, which lie to
the north of river Brahmaputra, were able to get supplies direct from
North I.akhimpur.

1.19. The witnuss stated in response to a question that every year
tenders were issucd by the Director of Supply and Transport who was
at Rowriah. On receipt of tenders, the meeting of the Supply Advisory
Board was fixed. The Board examined ecvery tender received for any
particular transaction. The Supply Advisory Board considered the
various tenders in accordance with the accepted principles and intunated
decisions to the Dircctor of Supply and Transport. Cases of substantial
nature werc put up by the Board to the Seccretary, Supply and Transport
or higher up to the Adviser and if there was u very important case, it was
sent to the Ministry.

1.20. The Secretary, Ministry of Home Aflairs stated that the whole
system would be reviewed in order to find out if some changz in  that
SYSICM wWas necessary.

1.21. At the instance of the Committee, the Ministry of Home Affairs
have furnished a note on the review of system of issuing a tender by
NEFA Administration for procurement of supplies, transport of goods
¢te. This note inter-alia states:

“A review of the existing system has recently been conducted by
this Ministry. It was noticed that although the functions ot
the Supply Advisory Board were only ‘advisory’ in character,
in actual practice, the recommendations of the Board have
been treated as ‘decisions” and the Director of Supply and
Transport has been acting according to the Board’s recom-
mendations. In some cases, the proceedings of the Board
were not being recorded in detail for future reference.”

“It has been decided that the Supply Advisory Board should be
reconstituted as follows: —

(1) Adviser to the Governor of Assam—Chairman
(2) Financial Adviser, NEFA—Member

(3) Judicial Officer, NEFA/Legal Adviser, NEFA Adminis-
tration—Member

(4) Secrctary, Supply & Transport, NEFA Administration—
Member

(5) Head of the concerned departmient (e.p., 1.G.AR.)—
Member

(6) Deputy Secretary, Supply and Transport—Secretary.
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“The functions of the reconstituted Supply Advisory Board wilt be
as indicated below:—

(i) The Supply Advisory Board should be a purely advisory
body to assist the Adviser and the Administrator of NEFA.

(ii) The proccedings of the Board should be formally recorded
in detail for future reference and put up along with the re-
levant cases to the appropriate sanctioning authority.

(iii) All cases in which it is proposed to accept tenders other
than the inwest should be referred to the Supply Advisory
Board.”

“The powers of sanction will be exercised by the Adviser and the
Administrator on the recommendations of the  Supply Ad-
visory Board. Monetary limits accordine to which orders ot
the Adminisirator-Adviser of NEFA should be taken before
sanctions are issued are also being fived.  All cases where 1t
is not proposed to accept the lowest tender will be put np to
the next higher authority for sanction.  Cases bevond!  the
financial powers of the NEFA Administation would be re-
ferred to the Government of India with fuli details and the
Supply Advisorv Board's recommenditions”

1.22. The Committee desired to know whether any critical review of
the procedure for procurement of supply in NEFA Administration had
been made to ensure maximum economy consistent with efficiency. The
Ministry of Home Affairs have stated in reply “No such critical review has
been conducted so far. However, such review is proposed to be conduct-
ed in the course of next two months.”

1.23. The Committec would like Govermment to make a critical review
of the procedure for procurement of supplies for the NEFA Adminictra-
tion without further delay so as to achieve maximum economy and efficiency.

1.24. The Committee hope that the re-constituted Supply Board with
its revised fuactions will play a more effective role and the system of pro-
curement of supplies for the NEFA Administration will be placed on a
sounder footing,

1.25. (b} Similarly, during the period December, 1963 to November,
1965 the Director of Supply and Transport purchased 9,031 quintals of
vegetable ghee at a cost of Rs. 31.34 lakhs from the same firm at retail price
(Rs. 299 to Rs 434 per quintal) as against a sum of Rs. 30.03 lakh< payv-
able for purchases dircct from the manufacturers at their scheduled price
(Rs. 285 to Rs. 419 per quintal). The manufacturers' price was inclusive
of freight upto the purchaser’s godown. This has resulted in an avoidable
expenditure of Rs. 1.31 lakhs.
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1.26. The Deartment stated in October, 1966 that the purchase was
made after floating tenders and manufacturers had not shown any response
%o the tender emquiry. It was, however, noticed that despite the heavy
requirements no action was initiated to obtain the supplies at manufacturers’
price either by direct negotiation with manufacturers or through the interven-
tion of the Ministry of Food and Agriculture.

1.27. The Committee enquired whether in the case of vegetable ghee, the
contractor was the same who supplied sugar and whether his was the only
tender or there were other tenders also.  The witness stated that there were
more than one tender, but this contractor’s tender was the lowest.

1.28. The Committee asked about the result of the request made to
the Department of Food for the supply of vegetable ghee at the manufac-
turers’ price. The witness stated that the Department of Food sent one
of their Directors who informed the NEFA Administration that the manu-
facturcrs would be able to issue vegetable ghee to the co-operative socicties
because this was the general pattern followed by them in the rest of the
country. The witness added that the representative of the Department
of Food was informed that there was an Apex Co-operative Society in
NEFA which could receive the ghee from the manufacturers and then
issue the same to the Director of Supply and Transport. “In
other words,” the witness stated, “‘the NEFA Apex Co-operative Society
would act as a wholesale merchant”. The witness added that Department
of Food had agreed to supply ghee at the manufacturers’ price to the co-
operative Society and the matter was being finalised.

1.29. The Committee consider it unfortemate that despite the heavy
reqﬁh'emmas of vegetable ghee, the NEFA Administration did not initiate
any action till January, 1967, to obtain supplies st the manofacturers’ price
cither by direct negotiations with the manufacturers or through the inter-
vention of the Ministry of Food and Agriculture. This lack of initiative
on the part of the Administration resulted in an avoidable extra expendi-
ture of Rs. 1.31 lakhs,

1.30. The Committee hope that suitable arrangements will be made with-
out further delay to procure in future vegetable ghee for the NEFA
Administration a¢ the manvfacturers’ price and thus eficct a saving,

Avoidable expenditure on purchase of parachutes—Para 37, Pages 52-53

1.31. In response to a tender notice issued by the Director of Supply
and Transport, N.E.F.A., in June, 1964, for supply of parachutes and com-
ponents during 1964-65, 15 tenders were received.  The Supply Advxsqry
Board recommended on 23rd July, 1964, the placement of contracts at the
rate of Rs. 80.50 per parachute on five firms, which were registered with



the Director General, Supplies and Disposals. It was noticed that one of
these firms had offered to supply the parachutes at the rate of Rs. 88 each
if orders were placed for 15,000 or more parachutes. The manufacturing
capacity of this firm was questioned by the Director in September, 1964, after
about 3 months of receipt of offer, and a clearance was obtained from the
Chief Inspector of Textiles and Clothing, which was received in the same
month. In the meantime, between 8th August, 1964 and 25th August,
1964, orders for the supply of 41,894 parachutes were issucd on four other
firms at Rs. 89.50 each, leaving a balance quantity of 9,939 parachutes,
which was covered on this lowest tenderer at the same rate on 8th Septem-
ber, 1964. |

1.32. Supply of parachutes commenced in October, 1964 and the entire
supply of 51,833 parachutes was received by March, 1955. Of these,
supply of at least 20,000 parachutes (according to the manufacturing capa-
city) could have been obtained from the lowest tenderer at his quoted rate
of Rs. 88 each, had the competitive offers been processed cxpeditiously,
thereby saving upto Rs. 30,000. No attempts were also made to negotiate
with the other firms to supply at the lowest rate of Rs. 88.

1.33. The Committee were informed during evidence that the tender
notice issued in June, 1964, was for 50,000 parachutes. 15 tenders were
brought up before the Supply Advisory Board and the Board felt that only
five firms had gone through the usual registration and other formalities. The
Board instructed the Director of Supply and Transport to negotiate with the
five firms for the supply of parachutes at the rate of Rs. §9.50 each. Four,
out of these five firms could produce satisfactory records regarding their
registration and capacity to produce the parachutes, but the fifth firm failed
to produce the requisite records during that period.  Later on, a lctter
regarding this firms's registration and capacity was reccived from the
Chief Inspector of Textiles and Clothing, Kanpur. Asked if the request
of this firm that they could supply parachutes at Rs. 88 each, if orders for
supply of 15,000 or more parachutes were placed on it, was considered
before placing orders on other firms, the witness, stated “Yes, the Supply
Advisory Board did not say that this particular offer should be accepted.”

1.34. In reply to a question whether, before placing the orders, any
proof of the capacity of the 5 firms was obtained, the witness stated that
these items regarding registration and capacity of the firms were included in
the tender notice issued on 3rd June, 1964. When the Committee pointed
out that the tender form required that the capacity should be indicated and
not that proof of capacity should be produced with the tender, the witness
replied: “Yes.”

1.35. Asked whether all the four firms quoted a uniform rate of
Rs. 89.50 per parachute, the witnes stated that various firms gave various
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figures. These rates ranged from Rs. 89.50 to Rs. 96.50 upto 10,000
parachutes. Rs. 89.50 was the lowest rate in the range upto 10,000. In
reply to a query, the witness stated that one of the firms quoted Rs. 88 per
parachute if the order placed was for above 15,000 parachutes. On being
asked why an order for 15,000 parachutes was not placed on the lowest
tenderer and the rest on other firms, the Additional Sccretary, Ministry  of
Home Affairs stated: “I would straight away admit that we cannot satis-
factorily explain as to why the Supply Advisory Board did not consider this
offer of Rs. 88 for an order of 15,000 or more parachutes from this firm
il they wanted to give contract to 3 or 4 firms.” He added: “I would as-
sure you that we would look into system of tendering and bring about neces-~
sary improvement.”

1.36. Asked whether the Supply Advisory Board contacted the firms
and heard them before deciding on the rate of Rs. 89.50, the witness replied:
‘No".  Asked further how orders could be placed at the rate of Rs. 89.50 on
all the firms, the witress stated:  “The rate of Rs. 89.50 was the lowest in
the range upto 10,000. They wanted that the orders should be placed with
more than one firm because the experience in the previous years was that it
was better to have more than one source because we could not risk any
shortage of these parachutes.™

1.37. In reply to a question, the witness stated that it was necessary to
ascertain the capacity of the fifth firm (the lowest tenderer) because on
30th October, 1963, only 3 months before, the tenders m question were
called a contract was placed on this firm for the supply of 1500 parachutes
before 31.3.1964. The firm was unable to supply these 1,500 parachutes
over a period of 4 or 5 months,

1.38. In a note furnished at the instance of the Committee the Ministry
of Home Affairs have stated: —

“It has not been possible to ascertain the precise reasons why the
offer of Rs. 88 per parachute for 15,000 parachutes given by
M/s.......... (the firm) was not accepted by the Supply
Advisory Board. This rate of Rs. 88 per parachute has not
even been mentioned in the proceedings of the Board. The
Supply Advisory Board considered the rate of Rs. 89.50
which was the lowest rate quoted for 10,000 parachutes,
porhaps on account of the following factors:—

(1) In all about 50,000 parachutes were to be procured, which
when distributed equitably among five firms in question
would come to 10,000 parachutes for each firm. This was
consistent with the policy of not creating a monopoly for-
the supply of parachutes.
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(2) The tender notice itself had called for quotations upto 10,000
parachutes only.

(3) There were some doubts about the capacity of the tenderers

who quoted the rate of Rs. 88 per parachute for 15,000
parachutes”.

“There is really no good reason why the Supply Advisory Board
should not have accepted the lowest rate of Rs. 88 per para-
chute for 15,000 parachutes. It seems that the desirability
of procuring 15,000 parachutes from the lowest tenderer at
Rs. 88 per parachute did not occur to the Board at all.”

The Ministry have also stated:

“The question whether the Director of Supply and Transport, NEFA,
had adopted uniform criteria for scrutiny of tenders and
verification of capacity to supply parachutes for all the five
firms has been examined with reference to the relevant
records of the Supply and Transport Directorate,
NEFA........ It will be seen that the procedure adopted
for verification of the capacity of the firms was not uniform.”

1.39. The Commmittee agree with the Ministry of Home Affairs that
" “there is really no good reason why the Supply Advisory Board should not
have accepted the lowest rate of Rs. 88 per parachute for 15,000 parachutes,
It seems that the desirability of procuring 15,000 parachutes from the lowest
‘tenderer at Rs. 88 per parachute did not occur to the Board at all.” Asg
pointed out by Audit, this lapse on the part of the Supply Advisory Board
has resulted in an avoidable expenditure of Rs. 30,000. The Committee
hope that with the re-constitution of the Board and the issue of detailet
instructions to them for processing tenders, such lapses will not recur, 'The
Comnmittee cannot too strongly emphasise that whenever it is proposed to
accept tenders other than the lowest, detailed reasons should be recorded
and that all such cases should be put up to the next higher authority for
scrutimy and sanction.

1.40. The Committee desircd to know what happened to the parachutes
after they were dropped. The witacss stated that these parachutes were
used to drop supplies in many inaccessible parts of NEFA. These were re-
tricved in various administrative centres in the interior.  Instructions were
given that instead of sending all the parachutes back to the airbase, these
-should be locally inspected to fird out which were serviceable. The service-
able ones could be reconditioned and again pressed into use. The un-
serviceable parachutes were pot loaded back from the interior because the
«cost of back-loading was quite heavy.
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1.41. The Committee have also been furnished with a note on the
retricvement of parachutes used in airdropping operations by NEFA Admi-
nistration. This note inter-alia states: “During the period 1962-63 to 1965
66 the number of serviceable parachutes retrieved was 1,48,192 as against
1,56.426 parachutes purchased during the same period.”

1.42. The note further states: “A considerable quantity of Supply Drop-
ping Equipment (SDE) including parachutes have accumulated at the out-
lying posts in the various Districts not connnected by land route. . . .. ... i
The number of parachutes lvine at such places is 31,361.  The total value
of these parachutes and other Supply Dropping Fquipment is Rs. 28 lakhs.
The question of arranging backloading of these S.D.E. is under considera-
tion.” :

“The retrieved parachntes which can be utilised in further airdropping
are repoaired but others are condemned.”

“A proposal for the condemnation of 79.368 parachutes and other S.D.F.
valied at Rs. 51.19 Iakhs ha< heen received from NEFA Administration
and i< under consideration.”

143 Tt has also been stated in the Ministrv’s note that according to the
Atr Force 1R feet parachute ic “out-moded™.  The note states: “If 18 ft.
parachutes cannot be suitably ntilised in airdronnine operation in NEFA
areas in future. it will net he nroper to incur anv expenditure on retrieve-
ment and repairs to such parachntes as these retrieved parachutes cannot he
utiliced for anv other purpose as alreadv pointed out by the Director General
nf Ordnance Factories. even if theee are dispossd of in auction. it will bring
verv little monev which will not compensate the cost of retrievement.”

1114 “The question whether, in these circumstances, it wi'l be worth-
while ter retrieve the parachutes and other SD.F. from outlyving difficult loca-
tinne in Helicopter fother aircraft ic under examination.”

1.48, The Committee note thet parachutes and other S-mplv Dronvine
Fauipment valwed at Rs, 2R lakhs arc vine at outlving places. The Com-
mittec desivre that an carlv decision mav be taken to retrieve ov otherwise
dispose of the parachutes and other Stpnly Dronping Fanioment from the
ouflving difficult lucations <o that the material doec not deteriorate with the
onssing of time.

1.46. The Committec wonld also like Government to take an early’
declsion about the disnasal of 79.368 parachntes and other Smoolv Drooping
Fquipment valued at Rs. §1.19 Iakhs which is stoted to he under considera-
tion of Government. According to the Air Force. 1R feet parachntes cannot
he utiticed effectively in afr dropninos as these are out-moded. The Com-

ARG (Ait) T.8—-2.
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miftee would Hke Government o consider this matter forther in defall in
consiltation widh the Air Force authorities with a view to take sm emdy
decision about the standardisation of the sizes of parachutes requived for
air droppings for different commodities as well as taking into accoumt the
type of aircraft to be used so as to ensure maximum ufffisation of parachutes.

1.47. The Commiittee find from the Ministry’s note that dering the period
1962-63 tv 1965-66, the wamber of serviceable parachutes retrieved was
1,48,192 as agabwst 1.56,426 parachutes purchmsed durimg the same period.
The Commnittee desire that an enquiry may be conducted to find ontr—

(D Whether losses of parachufes are comparable to simiar losses
in other sectors of the commtry, where airdropping operstions
are carried out.

(i) How mamy serviceable retrieved parachutes have been pressed
into service again and how far fresh purchases have been re-
duced due to the use of those parachutes.

(it How the size of the parachutes was fixed at 18 ft. and to what
extent the smaller size of the parachute is responsible for the
heavy losses in air droppings.

Abandonment of schemes and wasteful expenditure—Para 39—Pages 53-54

1.48. Three training-cum-production centres in thc  Andamans, the
details of which are given below were abandoned after incurring an expen-
diture of about Rs. 1.56 lakhs which proved to be largely nugatory: —

Name of the Targets Actuil Expen- Year Reasons for aban-
scheme : achieve- diture of donment
men; in- aban-
cur- don-
Year of in- red ment
troduction
1 2 3 4 < 6
Training-cum- Training of 7~arti- Rs. 1963 lLack of enthusiasm
Production 104 locat sins 087 amony local people.
Centre in  artisans in  were lakh. Uneconomical cost
coir articles 3 years in trained of procuring coco-
at Ranga-  spinning, wea- nut husk from the
chang ving & manu- coconut plantations,
—_ ~——— facturing of ~hich are scattered
August, \g60  ropes, mats, all over the South
brushes from Andamans.  De-
coconut husks. mand of finished

articles in the local
market  gradually
decreased

. e e
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Training-cum- ‘Training of 23 arti~ Rs, 1965 Non-fulfilment of ex-

Production 160 artisans  sans 0" 45 pectation that the
Centre in in spinning  werc lakh. local farmers would
Ambar Pari- and weaving trained. grow cotton. The
sramalaya khadi  tex- expectation that was
and Khadi  rtiles. based on the fact
Weaving that 2 farmer had
Centre ut alreadv  grown a
Diglipur. few maunds of
————— cotton  did  not

November. come  true.

1961

Soap-miking Training of Sper-  Rs. 1963- Nauonal Emergency
Unit at Port 15 persons  sons 024 64 It was, however
Blair. in soap mi-  were  lakh noticed  that there
—~— s Kking for  trained. w3as no s0ip making
1960 local consu- factory in tre
mption. Andamans nor any

co-operative started
business in  seap-
making.

1.49. The Committee desired to know at what level the examination
regarding the utility of thc scheme was made. The Chief Commissioner,
Andaman and Nicobar Islands stated that i was done at the Chief Com-
missioner’'s level. The witness stated that the decision was taken on the
recommendation of the then Joint Development Commissioner of the late
Ministry of Commerce and Industry.  The representative of that Ministry
visited the area and formulated the <cheme in consultation with the Chief
Commissioner.  The Schemes were implemented after obtaining appraval of
the Government of India.

1.50. Since the first scheme was for training of artisans in  spinning.
weaving, manufacture of ropes and mats etc. with coconut husk, the Com-
mittee desired to know whether it was the traditional occupation of the
people of that area.  The witness stated that husk was not being used in
that area. For the first time an effort was being made to use coconut husk
for making coir articles. There was no traditional coir industry as existed
in Kerala. When asked from where coir would be procured the witness
stated that the particular husk was being wasted particularly in the Nicobar
where a lot of husk was produced. The main dict of the Nicobaris was
coconut ahd the by-product was not being put to any use. When the repre-
sentative of the Ministry of Commerce and Industry visited that area, he
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thought that this by-product which had been wasted so far could be utilised
in preparing coir articles. It was, therefore, considered desirable to for-
muiate a scheme for training people to undertake the task of converting
husk into coir articles.

1.51. When enquired about the purchase of husk, the witness informed
“that was where the entire fault of the scheme lay. The idea was that after
these people have been trained, they would be formed into a co-operative
Society which would get raw-materials and after getting the raw-materials,
the co-operators would be able to produce right from the husk, coir articles
to be sold in the market.”

1.52. In reply to a question, the witness stated that for nearly 3 years
they carried out this scheme. The training period was 6 months for
weaving and two months for spinning. Five persons in spinning and 6 in
weaving were trained. As the husk was never produced in the quantity
which they estimated. the scheme failed.

1.53. Explaining further the rcasons for the failure of the Scheme, the
witness stated that the basis of calculations by the representative of the
Ministry of Commerce & Industry was that the Andaman Group of Islands
had 2,000 acres of land under coconut plantation and another 2,000 acres
were expected to come under coconut plantation. The scheme was drawn
up in the hope that 4,000 acres of land would be brought under coconut
plantation. In addition to this, it was expected that a big quantity of husk
would be available from the Nicobar, because a coconut Oil Factory was
being installed at Port Blair. The factory did not come into existence and
the 2,000 acres expected to come under coconut plantation did not also
materialise.

1.54. In reply to u question, the witness stated that the husk was being
wasted at the moment. Some private enterprise was now trying to organize
itself into developing this in South Andaman. They approached Govem-
ment of India for the import of certain machinery.  The witness expressed
doubts whether the husk available could be profitably used.

1.55. When asked how the scheme failed for want of husk when the
number of artisans was very small, the witness stated that in the area where
the scheme was located the local response for training was nil. Those who
came from outside could not sustain themselves with a stipend of Rs. 2§
per month that was given.

1.56. Asked if this scheme would not have been successful in  Nicobar
Island where cocorat is available in plenty, the Chief Commissioner,
Andaman and Nicobar Islands stated “We shall cxamine the scheme for
Nicobar *



15

1.57. The Committee desired to know the position of the articles pro-
duced during the course of training. The witness stated that the articles
produced were sold and they got something like Rs. 12,000 from that.

1.58. The Committce pointed out that the two other schemes had also
tailed.  The witness stated that the cotton spinning and weaving scheme
tailed: i

" " “Because of the wrong planning, that has also failed. 2§mnd‘s

of cotton were grown in the area. It did not indicate that
cotton could very well be grown there; that was why the
scheme failed.”

When the Committee asked for an assurance that wrong planning would
not be donc n future, the witness stated:

"Certainly, I can give that undertaking.  That again depends on
the occasion and time. A very serious effort is now being
made to see that these infructuous schemes are liquidated
and money is not wasted like this.”

1.59. The Committee regret to note that the traiming-cum-production
centrcs were opened in the Andamans & Nicobar Islands without proper
assessment of the availability of raw materials, aptitude of the local people
and avenues for employment of the people trained in the Centres. This
resulted in an infroctuous expenditure of Rs. 1.56 lakhs. They are un-
happy to find that no periodical assessment of the scheme was undertaken,
which was allowed to continue without much bencfit for three to four
years. The Committee feel that, if a periodical review had been made,
some of the expenditure on the scheme which ultimately proved to be infruc-
tuous could have been saved.

1.60. The Committee also desire that before launching such training
schemes in future, it should be ensured that they are planned properly so
that such cases of infructuous expenditure do not recur.

Appropriation Accounts (Civil), 1965-66

MixNiSTRY OF HOME AFFAIRS

Indo-Tibetan Border Police Force—Gramt No. 55—Pages 121-122

Sub-head D. 3(5)

1.61. The Commitice pointed out that, according to Audit, for three
consecutive years cnding with 1965-66 the provision made under this sub-
head remained unutilised to the extent of 47 to 68 per cent and each year
the Ministry explained the savings as mainly due to non-filling of vacancies,
non-supply of stores and equipment (including Arms and Ammunition)
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and non-procurement of vehicles. Further in 1962-63 also the provision
under this head was not utilised to the extent of 42 per cent.

1.62. From the notes and documents furnished by the Ministry, the
Committee find that the Ministry of Home Affairs issued imstructions in
May, 1966 and July, 1967, to all offices including Indo-Tibetan-Border
Police Establishment impressing upon them the need to prepare budget
estimates with due care and foresight, so that they approximate as far as
possible to the actual requircments of funds. It is also noticed that on
24th April, 1965, the Ministry of Home Affairs sent a communication to
the Inspector General, Indo-Tibetan Border Police, requesting him to
ensure that the budget estimates in respect of his office representd as nearly
as possible the actual requirements.

1.63. The Commiftee regret to note that the Budget estimates for the
Indo-Tibetan Border Police Lstablishment were not prepared realistically
keeping It view the actual requirements. They find that in this case the
actiaal expenditure fell short of Budget estimates by 68 per cent. in 1963-64,
53 per cent, in 1964-65 and 47 per cent in 1965-66. While the Committee
understand the difficulties faced in raising the Border Police they cannot
sppreciate why year after year Buadget provision was made grossly In excess
of requirements. That Committec desire that the Border Police Establish-
ment should prepare their Budget estimates more realistically, keeping in
view fheir actual requirements and the likely availabillty of equipment and
stores. The Committee expect Govermment to scruitinise the estimates of
the Border Police Establishment more closely before including them In the
‘Budget -0

1.64. Grant No. 57——statistics—Page 124

Toral Actual Lixcess+
Grant Expenditure Saving—
Rs Rs, Rs
Voted—
Original . 2,64,42,000 3,08,73,000 3.C7,61.449 —1,11,551)
Supplementary 44.31,000 )
Amount surrendered during
the vear ‘ ‘ . . . . Nit

Notes and Comments
Two cases of large variations are indicated betow -—
Group-head tin  lakhs of rupees)
A.2.—Multipurpose  National
Sample Survey
o

. 156-62
S. ‘ 3°5% 16377 20377 400
R. . 3-60]
A. 3.—~—Grants-in-aid, Contributions
0. . 8100
S. . 4028 120+ 8% 80:27 ~—g0+28

R. : —0:73
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1.65. The variations (which are compensating in natuxe) in the above
two group-heads were due to the fact that the Supplemeptary Demand for
Rs. 40.28 lakhs obtained in February, 1966 for payment to the Indian
Statistical Institute for (a) Grants-in-aid due to additional expenditure under
house rent allowance/dearness allowance, etc. (Rs. 10.28 lakhs) and
(b) payment to the 1.S.1. for N.S.S. work (Rs. 30 lakhs) was obtained under
‘A.3’ while the expenditure on this account had been booked under ‘A.2'.

The department explained in December, 1966 that the Supplementary grant
had been inadvertently obtained under ‘A.3".

1.66. On 30th March, 1966, however, the Department issued an order
appropriating the amount of the Supplementary grant to ‘A.2' although it
was obtained under ‘A.3". It was not in order and has not, therefore,
been taken into account while preparing the Appropriation Accounts.

1.67. In regard to the payment to the Indian Statistical Institute for
the National Sample Survey work, it was explained in the Supplementary
Demands for Grants that the Institute had preferred an additional claim
of Rs. 91 lakhs against Government for expenditure incurred by it during
1960-—64 on the tabulation work, entrusted to it on a contract basis and
the claim was under the consideration of a Committee. Meanwhile ‘on
account’ payments amounting to Rs. 179.06 lakhs werc made and a cash
credit facility of Rs. 50 lakhs guaranteed by Government had been provid-
ed with the State Bank of India to meet expenditure on partly processed
work which qualified for payment only on completion. Since pending
consideration of the additional claim, the interest liabitity on the over-draft
was mounting and the burden of interest to the extent to which such liabi-
lity is attributable to the part of the claim ultimately accepted by Govern-
ment, will fall on Government, it was decided to make an ‘on account’
payment of Rs. 30 lakhs to the lastitute.

1.68. As regards the claim of the Indian Statistical Institute for the
payment of about Rs. 91 lakhs on account of the National Sample Survey
work done by it for Government during the period 1.4.1960 to 31.3.1964
under the contract system, the Cahinet Secretariat have stated in a written
note:

“Ihe Indian Statistical Instituie bad submitted a claim for payment
of an additional sum of Rs. 90.46 lakhs on account of
National Sample Survey work done by it for Government
during the period from 1st April, 1960 to 31st March, 1964
under the ‘contract system’. As actually po contract was
entered into between the Government and the Institute and
# was also not possible 10 make a proper evaluation of the
wock dome by the lastitute, the additiopal claim represented
omly the difference betwoen the actual expenditure
(Rs. 269.52 lakhs) incurred by the Institaie on this work



during the four-year period ended 31st March, 1964 minus
the amount of ‘on account’ payment (Rs. 179.06 lakhs)
received by it from Government during that period. This
claim of Rs. 90.46 lakhs was referred to a Settlement Com-
mittee in May, 1964. Pending finalisation of the report of
the Settlement Committee, further ‘on account’ payments
totalling Rs. 70 lakhs werec made to the Institute on 25th
March 1906, 20th June 1966, 9th March 1967 and 23rd
March 1967 from out of which the over-draft facility of
Rs. 50.00 lakhs with the State Bank of India, under Gov-
ernment guarantee, was liquidated. The remaining claim
of Rs. 20.26 lakhs is likely to be decided by the Settlernent
Committee shortly.”

"As already submitted with reference to the Public Accounts Com-
mittee’s recommendation contained in Serial No. 16 of their
58th Report (Third Lok Sabha), from Ist April, 1964, pay-
ment to the Institute is being made by means of grants-in-
aid to cover the actual expenditure.  Arrcars of tabulation
work (both, items partly tabulated and those which remain-
ed to be taken up as on Ist April, 1964) got added to the
current work starting from Ist April, 1964 and payment 1o
the Insututc has, since this date, been made on the basis
of actual expenditure without carmarking any separate pay-
ments for items of work which were in arrears on st April,
1964. Nor are these items to be taken intu consideration
mn making financial settlement wih the Institute for the ‘con-
tract period’ as for that period also, the Institute’s claim
under consideration by the N.S.S. Secttlement Committee is
based on actual cxpenditure and nor upon valuation of
work.”

1he note further states:

“The claim of the Insttute on accvunt of N.$.S work done by it
during 1960—64 15 being settied on the bass of actual
expenditure incurred and not upon valuation of work undes
any contractual arrangement. Further, the work in arrean
as on Ist April, 1964 get added to the current work siarting
from 1st April, 1964. Since payments for N.S.S. work done
by tbe Institute both during 1960—64 and thercaficr wre
being made on the basis of actual expenditure only—this is
the basis on which grants-in-aid arc given—the taking up of
unfinished work along with the current work from Ist April,
1964 does not give nise w any additional claim for such
werk.”
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1.69. The Commitiee are comstrained to note that though imitially it
was decided to entrust the work to the Institute on a contractual basis
during the period 1960 to 1964, Government were later forced to settle this
claim on the basis of actual expenditure incurred and not upon the valua-
tion of the work under any contractual arrangement. The Committee
further note that the work in arrears as on 1st April, 1964 umder the cou-
tract arrangement has now got added to the curremt work siarting from
Ist April, 1964 and the payment for the arrears is being reimbursed by
Government by way of grant-in-gid. The Committee feel that this is mot
a healthy financial practice and desire that Government should take steps
to ensure that the work done by the Institute is properly evaluated and the
payments are accordingly made for the services actually remdered.

1.70. As regards the implementation of the recommendations of the
Review Committee on the Indian Statistical Institute, the Commitlee have
been informed:

“A reply from the Indian Statistical Institute containming their views
on the recommendations of the Review Committee has only
recently been reccived. It has been noted that the Institute
bas accepted many of the recommendations and action to
implement some of them has also been initiated by . Some
of the important recommendations made by the Rewview
Committee have, however, not been accepted by the Institute.
It was decided 1o hold discussions in the first week of Janu-
ary, 1968 with the representatives of the Institute to find
out the extent to which agreed conclusions on the recom-
meadations would be possible. A meeting for this purpose
was held on 6th January, 1908, and final decisions oo
most of the recommendations of the Review Commitiee were
taken. The Public Accounts Committee would be inform-
ed in due course of the decisions and the action taken by
Government to regulate the grants to the Institute.™

1.71. The Committec desire that carly action should be taken om the
Report of the Review Committee which was submitted to Government in
December, 1966, In particular, the Committee would like to invite the atten-
tion of Goverumeat to para 10.9 of the Report of the Review Committee
where they have made important recommendations regarding improvimg
budgetary and finsncial control and audit arrangements in the Institute.
The Committee would like to be informed of the action taken on the recom-
wendations of the Review Committee contained in para 10.9 of their

Report.
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MINISTRY OF LABOUR, EMPLOYMENT & REHABILITATION
(DBPARTMENT OF REHABILITATION)
Compensation Pool—1965-66, para 43— Pages 60—62
(a) Pavment of compensation

(i) The following amounts were paid as compensation and rehabilita-
tion grants to displaced persons from West Pakistan during and up to, the
vear 1965-66.—

During Up to
1405 -€6 1965-66

{In  lakhs of  rupces.

4 Comprnsinng 145°88  1.28.28 43
“ho Rehbilitation grants §2-20 62.01-22
ToTAlL iy oN  1.90.29.65

2.2. The figures of compensation include valuc of evacuce propenty
transferred in kind, which was Rs. 92.79 lakhs and R« 69.42.58 lakhs
during. and up to 1965-66 respectively.

(i) The total number of applications pending with the Chief Settlement
Commissioner's organisation as on 31st March, 1966 was 812 as against
738 as on 31st March. 1965

2.3, During evidence the witness stated that out of 812 applications
pending as on 31st March, 1966, they had alrcady disposed of 805 applica-
tions, leaving seven applications which werce pending in different courts and
for some other rcasons.  He also narrated the steps taken by Government
to settle these applications and sdded that they were vigilant and getting
monthly reports about the compensation applications.

2.4, When the Committeee enquircd about the applications filed subse-
quently, the wilness stated that they were not normally entertaining any
new application but there were cases where they had W recover public dues.
In such cases, when they found that a person was eutitled to gt compen-
sation from Government, they, in consultation with the Ministry of Finance,
~uld entertain the application and give compensation only to the extent
aof the public dues recoverable from the person. It would not add to the
financial burden of Government.

2
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2.5. The Committee desired to know the steps taken by the Govern-
ment to settle the pending compensation applications. The Ministry of
Rehabilitation have furnished a note indicating the measures taken to expe-
dite settlement of pending compensation applications.

The note states:—

“The question of expeditious disposal ot the peading compensation
and R.G. cases was discussed in the Regional Settlement
Commissioners’ conference held in February, 1966 and again
in the Regional Secttlement Commissioners” meeting held in
January, 1967. To ensure that the work was completed as
early as possible, targets were fixed for each region and for
keeping a watch over the progress in accordance with the
targets, monthly progress reports were prescribed.  Special
instructions werc abo ssued o the Regional Settlement
Commissioners bringing to ther notice the recommendation
of the Public Accounts Committee vide SI. No. 72(8.6) of
Appendix-1 of the 54th Report, and the Regional Settlement
Commissioners were informed thut it would be their respon-
sibility to ensure that the target dates were strictly adhered
0. The number of fresh compensation applications await-
ing finalisation on 3ist Octobui. 1967 was 32, Out of
these, 5 cases have already been finaised, and now only
disbursement remains to be made.  In addition, the Regio-
nal Settiement Commissioners have preferred bils to the
Pay & Accounts Officer in 8 cases.  Thus only 1Y cascs
actually reman 1o be processed by the Regional Settiement
Comnussioncrs.  In the Regionul Seulement Commisswoners’
coaference held 1n October, 1967, it was decided that the
maximum time to be laken for the tinalisation of a fresh
compensation case should not ¢xceed three months.”

2.6. The Committee note that out of 812 compensation spplications
pending on 3lst March, 1966, 807 cases buve already been finalised and
efiorts are being made (o finalise the remaining 5 cases as early as possible.
They turther note that the Government have since decided not to eatertain
amy fresh c-——:=__:on applications and that ouly in rare cases where some
public dues are recoverable from the claimaats is condonation of the delny
in fling such applications allowed. They hope that, as decided at the

i Settiement Commissioners’ coaference held in October, 1967, the
Departmest of Rehabilitatioa will strictly adbere to the maximum time limit
of thyee momths for nalising a fresh compensation case.

2.7. (i) In certain cases, statements of  accounts were issued to
claimants, showing the net amount of compensation payable to them
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after adjustment of public dues. etc. These statements can be utilised by
the beneficiaries for purchasing ‘Pool’ propertics, etc. Facilities have been
extended from time to time to the beneficiaries by which they can utilise these
statements by associating the claims of others towards the adjustment ol
price of "Pool propertics (allotted or sold) andjor payment of public dues—
the last extension being up to 31st December, 1966 allowed in Octaober,
1966. ‘The liability of the ‘Pool' in respect of 10,627 statements of ac-
counts which awaited utilisation as on 3ist March, 1966, was estimated

to be Rs. 1.25 crores.

2.8. In regard to the sctement of the statements of accounts, the
witness stated that at present there were 6,576 statements of accounts in-
volving Rs. 91.14 lakhs pending with Government. At the instance of
the Public Accounts Committee, the Government cxamincd the question
of framing a rule to fix a time limit by which the statements of accounts
could be utiliscd.  But the Mimstry of Law advised that this could not bc
done by amending the Rules. They suggested that this could be done
only by amending the Act itself. in view of the fact that these persons
were cntitled to compensation and the amendment of the Act would take
a long ume. it was decided not to proceed further in the matier.

29, In order to ugwaate the statements of accounts, the wilness
added that it was decided recently that in the case of statements of  ac-
counts which were of the value of Rs. 2,000 and below, 1the payment
would be made in cash. He also informed the Committee that the utili-
sation of statemenis of accounts depended upon the person in whose fa-
vour the statement of account had been issued. They could not compel
the person 1o utilise the statement of account but they could only issue 4
notice to the person informing him of the amount due to him. [n answer
to a question, the witness stated that there was no time limit under the
Act.  He also stated that if this new system of giving Rs. 2,000 in cash
wouid help in liquidating the statements of accounts, they would ap-
proach the Ministry of Finance to raise this limit further

2.10. When the Comnutiee enquired whether any interest was paid
on these amounts. the witness replied in the negative,

2.11. At the instance of the Committee the Department of Kehabili-
tation have furnished a note detailing the steps taken by them to expedite
the higuidation of Statements of Accounts. The note inter-alia states:

“The matter was also discussed in detail in the meeting of the Re-
goml Settiement Commissioners’ held in February, 1966 as a
result of which the following measures were taken for liqu-
dation of the statements of account:—

() losuuctions were issued on 3rd May, 1966, o sl Regwaal
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Settlement Commuissioners that fresh compensation cases
should be processed for the issue of Zamindari Abolition
Bonds and that no statements of account should be
issued.

(ii) Last date for association of claims statements of account was
extended from time to time; and

(1i1) The restriction of association of claims'statements of ac-
count on regional basis was removed except in the case
of claims pertaining to Bombay region. The transferrees|
purchasers of pool properties or loanees or the persons
against whom any public dues are outstanding, can pay
the price of the properties or the amount of public dues
by adjustment arcainst compensation navable in  respect
of the verified claim of any other person

2. The Pay & Accounts Officer. Department of Rehabilitation in-
timated in March, 1967 that the available Zamindari Aboh-
tion Bonds had practically been exhausted. There was, there-
fore. no other alternative but to restart the issue of the state-
ments of account in the remaining caces. Instructions to the
Rerional Settlement Commissioners teo this effect were issued
on 1341967

I With a view o liguidating the labilitn on account of the un-
utitised statements of accounts. the facility of awsociating  the
statements of account towards the adjustment of price of povl
properties and or payvment of public dues was extended trom
time to time ¢ last extension eaptred on the 30th Sep-
tember. 1967 and a press note exteading the date upto 31st De
cember. 1967 was issued on 279 1967

212 The Department have also furnished the following statement
showing progress of issue and utilisation of Statements of Accounts durine
the perind from 31.3 66 10 31 10 1947,

e Anurergnvoived

Abonr Rs erores,

1o Stwremears of \ecount mendine o

11-q-1006 1 fas 1°2¢
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the porind from 1o 1266 1o 31.3-106 1Ny SR
90 Searemients of Lo atiusee tdarine
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10 Starments of Acoount ol o)
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About Rs. crores

50 Statements of Account issucd during

the period from 1-4-67 to 31-10-1967. 1,662 035
6) Statements of Account  adjusted

during the period from 1-4-1967 to0

3110196~ , . . . . 1825 <80

(7} Statements of Account  pending  on

31-10-196~ 6.507 0rgo

2.13. The Committce note that 6507 statements of account of the aggre-
gate value of Rs. 0.90 crore were pending on 31st Qotober, 1967.

2.14. They would like to know the effect of the new system according
to which the cash compensation was to be paid against any unutilised state.
ment of account up to the value of Rs. 2,000. If a considerable number of
pending statements of accosnt are liquidaied, as is expected, the Depart-
ment of Rehabilitation may examine the question of raising this limit further,
in consultation with the Ministry of Finamce, so that all the pending state-
ments of account are liqguidated as early as peossible.

215, (by Arrears i Rent

Acquired Unacquired Government
cvacuee cvacuee huilt  pro.
propertics properties pertiesin

Detht and
New  Dethi

“Ton lakhs of rupeen;

Arreas as oa 1 Apnt 19585 349774 §7° 01 3360
Demnands Juring the vewr 1141 T84 48y
36124 64 5< L ENRY
Less amouant reabised . 2103 Rl 16y
Resduction a1 resubt of corraction s
in the demands . . 2301 1O N9 117
Irrecoveruble  amounts written
off 1°30 517 Nil
45-96 19-02 1R-74

Balance duz on 31 March, 1966 315-2y 4553 19° 45
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2.16. The comparative figures of the demands corrected and the irre-

coverable amtounts written off during the threc years ended with 1965-66
are given below:—

Year Demands Amounts
corrected written off

In lakhs of rupees)

1963-64 , . , 2946 569
1964-65 : : 2K-13 495
1965-06 . ‘ . , 25091 1-47

2.17. When the Committee desired to know the reasons for the slow
progress in the realisation of rent. the witness stated that when the dis-
placed persons had cotne. they were allotted houses and the Government
were not very keen to recover the reats from them immediately as they
had te be rehabilitated. When they found it difficult 1o make a living, they
tzft the houses which were later occupied by others without informing
Government.  The Government did not interfere in the matter and in this
way the arrears went on accwnulating.  In the beainning,  Government
were giving priority for consiruction of more houses and shoping centres
with a ‘view 1o settie them.

218 The Department of Rehabilitation has also stated in o note that—

“The arrears of rent which stood at Rs. 380.277 lakhs on 31.3.1966
tevacuee propertics Ry, 360.82 lfukhs und Government  built
propertics in Drelhi Rs. 19.45 lakhs*) have been reduced to
Rs. 28538 lakhs as on 1101967 tie. i a period of 18
months, the arrears have been liguidated to the extent of
Rs. 94.89 lakhs. The progress achieved in the liquidation
of the arrears of rent is, therefore, not very slow. The rent
recovery work in the States other than Delhi, Punmjab, Haryana,
Himachal Pradesh and Muaharashtra, has been transferred to
the State Governments on apencv basis.  The lists of the
defaulters indicating the amount due against cach person.
have been handed over to the District authorities and  the
State Governments are taking necessary steps to gear-up thewr
machinery to accelerate the pace of recoverv. We have re-
quested the State Governments to give due priority to  this
item of work.  However. as the District authorities have to do
this work in addition to their other normal duties, it is pos-
wble that this work may not reccive the desired priority.

® Excludes Rs. 3.67 lakhs due from Govt. Departments,
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Periodical meetings are held with the State Governments and
the difficulties encountered by the district authorities in effect-
ing recovery of the arrears of rent, are resolved at such meet-
ings.

In the States like Delhi, Punjab and Haryana, where the work is
being handled departmentally, squad system has been intro-
duced. This system is proving quitc heipful not only in realis-
ing the arrears. but also in correctine the demand.”

2.19. During evidence the witness also stated that Government  had
introduced special system known as ‘squad svstem’ to collect the arrears ot
rent. particularly in Dethi and Punjab. The squad had a number of per-
sons who were assigned specific duties in repard to different wards. They
would contact each and every person and would recover whatever amount
was accepted by the persons concerned and about the balance amount,
the rosition was heing looked intn by the Government  In this way. they
had heen ahle to make improvement in the collections !

220, He added. “Later on, we ok slees 1o <ce that the rents were
recovered.  For the last three vears. we have heen makine carnest etlorts
to corret our demands hecause 1 must frankly admit. cur Jdemands are also
not correct.”

2.21. At the instance of the Commutteo, the Department of Rehaby-
litation have in a written note stated the fellowing reasons  for correctin
the demands regarding arrears of rent

“The figures of arrears given ure based on the citrivs in the Rent
Demand and Collection Repisters  This in certain cases does
not depict the correet picture. The rent adjusted from com-
prenc<ation payvable 1o Disrlaced Persons has not in all cases
been cntered in the registers.  Accordine to Rules, clarmant
Displaced Persons are not liable to pay rent from the first dav
of the month following the month in which the Compensation
Applications were filed.  In our reeister. however. there  are
cases where this fact has not been taben into account while
entering the amount Jdue.  In the case of non-claimant D
placed Persons, no rent iy payable by them with effect  from
1-10-1955 where they paid initial instalment of 20 per cent
before 31-10-1959.  This factor has alse not been taken into
consideration in some of the cases while entering the demand
This has necessitated correction in demand  Similarly, the ne-
cessity for correction of arrears arises where judicial orders
are passed revising the rent with retrospective effect or where
propertics are  restored
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The pressure on the Scttlement Organisation in regard to assess-
ment and payment of compensation, sale of evacuee proper-
ties has been very heavy and the officers were, therefore, giv-
ing priority to this work and were unable to devote the same
attention to the maintenance of rent records and recovery of’
arrears of rent.

Accordingly, before effecting recovery of the arrears of rent it be-
comes necessary to sort out the real arrears from the unreal.
The squad system is being utilised for this purpose also.

Due to the reasons mentioned above we have to carry out the cor-
rections in the accounts. To that extent, the accounts are not
correct.”

222, The Committee enquired whether the demands were corrected,
in consultation with the Ministry of Finance or the Pay & Account Oftfi-
cer, the witness stated that the Pay & Accounts Officer was not consulted
for each correction in the demand. The note from the Department of
Rehabilitation states inter alia &> under on the above subject:—

“The policy decision regarding the date upto which the recovery 18
to be made is taken in consultation with the Ministry of Fin-
ance. The actual correction in individual cases is dope by
the Field Officer responsible for effecting recovery and man-
tenance of accounts.”

2.23.  Asked when Government would be able to carry out all the
corrections in the Demand Registers. the witness stated: “In fact, we have
been making very pood progress.  We have made a good progress dur-
ing the last two years and 1 assure you that we shall make better progress
in future”

2.24. The Department of Rehabilitation have further stated in a writ-
ten note; —

“The correction generally pertains to past periods. In so far as dhe
future demand is concerned, it relates only to the properties
which are still lying undisposed of. The number of such pro-
perties is diminishing day by day and therefore, the chances
of unreal demand being added now are small. With the
belp of squads, necessary action is being taken to correct the
demand. Where the work relating to the recovery of arrears ot
rent has been transferred w the State Governments, they have
been requested to sort out the real and unregl demand.”

3666 (A, LS—.
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2.25. The Department have stated in a note the latest position of re-
coveries as follows:—
“The arrears as on 1.10.1967 in respect of the following propertics-

are given below:—
] (Rs. in lakhs)
i) Acquired evacuee properties . . . . . 236-04
it) Composite evacuee properties; and . 38-04*
- iii} Government built properties in Delhi and; New Dethi 11-30
28538

e —— — t—

2.26. The Committee note that Government have been able to bring
down the figures of arrears of rent by Rs. 95 lakhs within a period of 18
mouths though a major part of this reduction is as a result of correction of
demands and write off of irrecoverable rents. The Committee hope that
the Depit. of Rehabilitation will take effective steps to recover the reat with
2 view to Liquidate the balance at an early date.

2.27. The Commitiee would also like to know as to whea the Depart-
ment of Rehabilitation hope to complete all corrections in the demsnd
registers regarding arrears of reat.

(C) Properties awaiting disposal

2.28. The number of properties which awaited disposal at the end of

March, 1966 is shown below:—

Number of Anticipated

Nature of properties properties. proceeds,
awaiting (in crores

disposal. of rupeces)

Acquired evacuee properties . . 6,400 1-98
Government-built properties S 4.306 086

2.29. In addition, 1,235 properties which were yet to be acquired to
the ‘Pool’ and another 23,002 composite properties also awaited disposal
as at the end of March, 1966.

230. The Committee enquired about the steps taken by Govemment
to expedite the disposal of properties. The witness stated that at present
there were 6,969 acquired evacuee propertics awaiting disposal. In addi-
tion, there were 12,942 composite properties awaiting disposal. He also
add.d thit most ci the properties were scheduled for auction except some
propertics in Bombay, where the Government had given two to three years
time to clear the dues.

*This includes arrears in respect of other unscquired properties also.

e -
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2.31. Defining the term composite properties, the witness added that
in such cases a part of the building was the share of the Government and
the other part was owned by a citizen of India. In such cases, the ex-
teat of shares of each party was decided by a ‘Competent Officer’ of the
Government of India.

2.32. As regards the composite properties, the witness stated that
there were a number of properties belonging to Muslims, whereas some
co-sharers went away to Pakistan, the others did not go and, therefore, they
had to scparate their share. Naturally, there were judicial proceedings
and that would take time.

2.33. There was considerable progress as during the last year about
10,000 properties had been disposed of.

2.34. The Committee hope that Government will take mecessary steps
so that the acquired and Government-built properties are disposed of at om

carly date.

(D1 Transfer of work relating to the collection of dues, eic.

2.35. The progress made up to 31st March, 1966 in the realisation
of dues in respect of regions where the work had been transferred to the
Sate Governments on commission basis, is given below:—

B . ST

Amount of  Amount
Name of the State Date of transfer anticipated acrually
of work realisations realised

{In lakhs nt" rupees)

(1) Uttar Pradesh .1 April, 1963 11616 15-53
(it) Gujarat . . 1 February, 1964 6065 21-86
(iti) Punjab . .22 August, 1964 ~2-26 6-95

and
1 June, 1965

(ivy Andhra Pradesh . 27 November, 1964 6-25 o-c3

{v) Rajasthan . o 19 Mayv, 1965 112:87 Nil

(vi) Madhys Pradesh . 16 August, 1965 4'99 No intimra-
!rlct:ivcd.

(vii) Bihar . .30 Murch, 1966 442 Deo.

A 1 01 B 05 3 R i S e o b 150
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2.36. The Committee enquired about the present position of realisation
of dues. The witness stated that out of Rs. 430 lakhs, Rs. 70 lakhs had
been recovered. In Bihar, U.P. and Madhya Pradesh there were diffi-
culties in recovery of rent due to drought conditions. They had considerabie
recoveries about instalments of property but rents of lands could not make
progress due to bad crop conditions. He also added, “The State Govern-
ments were busy giving relief to the people. We could not ask them to
give attention to recovery of rent from the landlords.” These recoveries
were made through the regular revenue staff and for this additional work
some commission was paid to State Governments. .

2.37. The Committee regret to note that Government have been able to
recover a sum of Rs, 70 lakhs only out of Rs, 430 lakhs which was out-
standing. They suggest that, in consultation with the State Governwents
councemed, vigorous cfforts should be made to realise the outstunding dues
nf Rs. 360 lakhs and to ensure that the subsequent dues are not aliowed to
fall in arrears.

Faridabad Development Board---Para 44 Pages 62-64.

2.38. For the rchabilitation of displuced persons from North  West
Frontier Province. Government set up in 1949, a township at Faridabad
under the charge of an ad hoc Board known as Faridabad Development
Board. Consequent on a decision taken in October, 1959, most of the
municipal functions of the Board with the schools, hospitals, power-house,
etc., were transferred to the State Government of Punjab. The manage-
ment of the properties in the township, however, remained with the Board
which itself ceased to exist av a separate entity with effect from 16th June,
1961 when 4 cell was opened under the Ministry of Rehabilitation for dea-
ling with the residual matiers.  This cell was later on merged with  the
office of the Chicf Settlement Commissioner on 1<t May, 1962,

2.39. The following pomts were noticed -—

(1) Outstanding recoveries: —Dues amounting to Rs. 2048 lakhs
from various parties remained outstanding as on 16th June,
1961 at the time of the merger of the Board with the Minis-
try.  Of this, an amount of Rs. 2.54 lakhs remained to be
recovered at the end of November, 1966. The bulk of this
amount comprised dues recoverable from Punjab Statc Elec-
tricity Board (Rs. 1.84 lakhs) and private parties (Rs. 0.60
lakh), the latter included Rs, 0.29 lakh recoverable from a
firm on account of factory buildings constructed by the Board
on their behalf, and Rs. 0.16 lakh recoverable from the
Indian Cooperative Union, being the cost of packing cases ro-
ceived by the Union on behalf of the Board.
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2.40. In addition, recovery of a total ‘amount of Rs. 2.92 lakhs was

also pending:—

Nature of dues

{2) Overduc instalments
of’ principal and in-

terest on loans advan-
cooperative

cedtofive
socicties,
(M) Rent of factories

{¢' Rent of buazilows
and howies,

‘41 Flearieity and water
charges

et Railway
charges

1 ting

241 The Committee cnquired about the preseot position of recove.
The witness stated that out of Rs. 2.54 lakhs, Rs. 1 87 lakhs had
Out of the balance of Rs. 67.000 an amount of KRs.
As regards the balance of Rs. 18,000,

res.
been recovered.

- 29,000 would be recovered shortly.

Amount Period to
involved which the
{In lakhs dues re-

of late
rupees)

o071 lrom June.
1961

onwards.

o098  From 1963

onwards

From 1953
onwards

o432 Upw 16

June. 1961

o016 Up to 16

June, 1961

This includes Rs. 0-60

Remarks

lakh  recoverable fiom
four societies  which
are under liquidatijon.

This comprises  Jdues re
coverable from a
cvele company Rs.
o0 68 lakh. Faridabad
Murncipal  Committee
Rs. 020 lakh' and
M s Faridabad  Indus-
trial  and  Quarrving
Company.

Rs. 210 lakhs
This includes  dues re-
coverable from a cvcle
company "Ry 226
lakh. and M s Faridabad
Industrial and Quuarrv-
ing  Company

‘Rs. o0 lakh

Includes Rs. o 1- lakh
recoverable  rrom M s,
Faridabad Industrial
and  Quarmving  Com-
pany.

The balk of the amount
it reconerable  from
a private  firm (Rs
o-15  lakh: and  the
case 18 reported o be
sub pudice.

Government Departments concerned were requested to expedite the pay-
ments. The witness added. “In the case of State Governments or Electricity
: Boards al) that we can do is to correspond with them.  We cannat  take
‘pushive sction agamst them.”
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2.42. In answer to a question, the Secretary, Department of Rehabili~
tation stated that a sum of only Rs. 25,200 was due from the Punjab
Electricity Board. The matter was being discussed and it was expected
that Rs. 8,000 might be recovered in cash and the balance of about Rs.
17,000 would have to be adjusted.

2.43. Explaining the reasons for transferring the work from the Farida-
bad Board to Government, the witness stated that the work for which the
Faridabad Development Board was created, was over and there was pres-
sure from the Jocal public as well as from the State Government to transfer
this work to the local authorities and the State Government,

2.44. When asked about the delay in rccovering the dues from the
private parties, the Secretary, Department of Rchabilitation informed the
Committee that Faridabad Development Board was neither a  statutory
board nor a local body. As such, they had no powers to recover and
realise the arrears.

2.45. The Committee enquired about the prospects of recovering a
sum of Rs. 60.000 from the socictics which had rone inmo liquidation. The
witness stated that there was verv little prospect of recovering  anything
from them. They were pursuing the matter with partly good and partly
not »o effective results.

2.46. While giving details of outstanding.ivainst each party, the Chiet
Sctijernent Commissioner stated that in the case of the Cycle Company a
sum of Rs. 1,71.000 was originallv due to he recoveied from them In the
becinning the concern was mismanaced but since the new management had
taken over, they were doing well and puayiag their instalments at the rate of
Rs. 2,000 per month. At present a sum of R 76,000 was due from them.
The concern was also planning to puichase Government property,  The
witness also informed the Committee thut Govenment did not want to take
drastic action avainst the defaulting conceens as the employees  working
there were mostly displaced persons.  In case any of these concerns had
been closed, the employees who were mostly displuced persons would have
been thrown out of employment.

2.47. The Committee are coustrained to note that a sum of Rs. 60,000
became irrecoversble dwe to Hquidation of four co-operative societier. The
Committee desire that Goverament should fake appropriate stepy to safe-
guard their fmancial interest in case these societies are fommd to hold amy
amsefs. The Committee also desire that clearance of outstanding recoveries
from Governmest departments a5 well as from other private tmsi = -~~~
should be expedited.

248 (i) As at the end of November, 1966, the number of properties .
awaiting disposal was 166, comprising houses (132) earlier sold om inetal-
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ament basis but later resumed by Government for the failure of the allottees
20 pay the dues, residential flats (26) factory buildings (4), and industrial
plots (4). The table below shows the arrears (November, 1966) in res-
pect of the issue of conveyance deeds and execution of agreemnt for the
properties sold to displaced persons, etc:—

Nature of transaction Namber  Period of Remarks

of pro-  transaction
perties
{a; Propertics (out of 3,006} =7 from 106< 44 cises are reported
sold on the basis of full onward 1o be held up lor
pavment where sale cer- want  of recovery
tificates  have not bheen schedules.
issued.
{(b) Propertics (vut of 2,584, =% From 1963
sold on instalment'hire- onw s

purchase basis  where
convevance deeds  have
not been issued. although
full cost has been reali-

wed,

7o Properies St of 2,035 261 1950-81 The torm of agree-
sold on the buis meatos- Jincludes mant for sale  on
ned in MY whoveowhere 192 on hire-purchase basis
recoverios are 1o beefi- . hire-pur- was finalised  in
ected in instalments but chised 1061,

where  agrecments have
not  bheen  entered  into.

240 the Chief Sculement Comnussioner, Department of Rehabilita-
ton informed the Comniiitee that out of 1606 properties, only 19 properties
were of present left for dikposal. The detatls were as follows - -

Resstdontiad A 11
IR LN (O RE B 4
b Pios . 4

He added that the flats were put o0 auction but no bids were received.
Thev were taking action to dispose of the remaining properties also.

2.50. When the Committee enquired why people were not interested
in these flats, the witness explained that originally these propertics were
given on rent. As per the policy of Government if these were occupied
by the tenants they sold the ownership of the wnements ie. without getting
the premises vacated People were not interested in owning such  pre-
miscs. They wanted vacant possession of the property.  Government did
not remove the ienants and tried to sell the ownership rights (0 the tenants
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. 2.51. The witness also informed the Committes that when those pro-
perties were put to auction, some disturbances took place in Faridabad and
the auction could not be comtinued. The Government had since introduced
the tender system which was working well and they were hopeful to dis-
pose of the remaining properties early.

2.52. The Committee note the progress made by the Department of
Rehabilitation in disposing of the properties at Faribabad. They desire
that the Department should review the efficacy of the tender system, which
they have now introduced, so that the remaining properties are also dispos-
¢d of as early as possible and the outstanding cases of conveyance deeds/

agreements are cleared expeditiously.
Alotment of land 10 a Club—Para 45-—Pages 64-65,

2.53, December, 1960. a citizen of Faridabad (also the President of the
Faridabad Golf Club formed by the Faridabad Industrics Association) ap-
proached the Ministry of Rehabilitation for allotment of land for a Golt
Course in the area. A decision was thereupon taken by Government in
August, 1961, to allot to the club a piece of land measuring 100 acres situat-
ed in the “Central Green™ intended to be utilised for laying parks or such
other recreational facilities for the residents of  Fuaridabad Township: the
cost of the “Green” has been included in the value of the plots and had been
realised from the plot-holders. On this basis, orders of allotment were
conveyed by the Ministry in September. 1961, on conditions which, jnrer
slia, were: —

(i) The club shall be a registered body, non-denominational charac-
ter and open to all.

(ii) The club shall develop at their own expense another area of
about 15--20 acres  as demarcated by Government in the
vicinity of the Golf Course, into a children's park and main-
tain it in a proper condition without asking for any grant
from Government for this purpose, the Children's park being
open for admission to all free of charge.

(iii) The club shall be required to pay a nominal ground rent of
Rs. 400 per annum.

2.54. The Club was later registered as a limited company (with its
registered office in Dethi) under the Indian Companies Act. 1956, formed
by seven persons (four of whom were of Faridabad and the remaining thres
of New Delhi).

2.55. A regular deed of lease was executed with the Club in March,
1962, under which possession of 127.98 acres of land was made over 1o the
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club (inclusive of 18.64 acres for the children's park), providing that,

in the event of the club’s failure to maintain the children’s park properly,
Government could undertake it at the expense of the club.

2.56. Allotment of land on payment of nominal rent was made with the
concurrence of the Mimistry of Finance on the ground that the Club authori-
ties had undertaken to build a park for the ‘use of local people at their own
expense and that the 100 acres proposed to be allotted to the Club would
become a well developed area which no onc would otherwise set up. The
consideration on which the land was allotted to the Club at a4 nominal rent
of Rs. 400 in September, 1961, had not materialised till December, 1966.

2.57. Since a period of over four years had elapsed without the Club
being able to put up a children’s park, a notice was served on the Chairman
of the Club on 2nd December, 1966, to show causc why the lease should
not he determined and possession of the land resumed.

2.58. By the time, the matici caue before the Public Accounts Com-
mittee, the Committee were informed that the position had changed as 4
children’s park over an area of 10 acres had since been brought into exist-

ence by the Golf Club and the basis of the Audit Paragraph had to that
extent abated.

2.59. At the instance of the Committee the Department of Rehabihi-
tation have furnished a note piving the main features of the lease deed
which are as under: —

“The total area to be given on lease shall be {2798 acres or there-
abouts. The period of lease will be for 20 years with eHect
from 7.3.1962 renewable at the discretion of the Govern-
ment for a further period of 20 years subject to the condi-
tion that the Guvernment shall have the right to increase
ground rent by 100 per cent on the expiry of the first penod
of the lease. The kease has been fixed at Rs 400 per annum.

2. The Club shall not use or permit the premises or any part thereof
to be used for any purpose other than laying of a colf course
on about 109.34 acres of land and a children's park on the
remmaiming area of 18.64 acres.

3. The club shall develop and maintain at its own cxpense the area
carmarked for the children's park with all the amenities to
the satisfaction of the lesser.  The lessee shall not ask for
any grant from the Government. The lessce shall keep the
park open for admission to all free of charge.

~ 4, The lessec shall not be entithed to any compensation for develop-
co ing and maintaining the children's park. Uf the lessee fails o



maintain the park properly as required by the lessor, the
lessor may at its option, determine the lease or take steps for
the proper maintenance of the children’s park and the
lessee shall pay to the lessor on demand all the costs, char-
ges and expenses which lessor may have incurred, for the
purpose. If at any time it is observed that the Club is not
mantaining the area properly or is not utilising it for the
purpose for which it has been given or commits default in
the payment of rent etc. the Government shall have the
right to resume the land forthwith.

5. If the lessor requires the land for any other purpose, it will give
12 months notice to the lessee to vacate it and the lcssee
shall hand over the possession without any claim for com-
pensation whatsoever.”

260. 1n answer to a question, the Chief Settlement Commissioner stated
during evidence that after the expiry of the present period of lease of 20
vears it would be reviewed whether the lease should be renewed.

2.61. The Committee enquired about the conception of “Green” as
understood by Governmeat.  The witness stated that an area marked as
‘green’ in the Master Plan should not be  constructed upon. It did not
nccessarily mean that it should be open to the public. The underlying
idea was that there <hould not be any crowded housing and intensive build-
ing activity on a large scale.

2.621. At the instance of the Committee the Department of Rchabilita-
tion have furmished a noie on ‘Central Green’ which states:

“The residential sectors in the Faridabad township have been laid
around a piece of land measuring about 305 acres which
is known as the “Central Green” and is the lung of the
townshin  This area is to be utilised for laying parks and
such other recreational facilities for the residents of the
township and for institutional purposes. An areca of about
50 acres has been utilised for hospitals, tubewells, schools,
roads etc. which have been transferred frce of cost to the
State Government.  The cost of the entire Central Green
has been included in the value of the plots and realised from
plot-holders.

As the Paridabad Development Board, which was administering the
township, was not in a position to develop and maintain
soch a huge area as “green” and the trees and vepetation
wore being destroyed, this area was handéd over to the then
Government of Punjab for afforestation in the year 1957-58.
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The State Government declared it as a protected arca under
the Indian Forests Act, 1927. The State Government how-

ever, did not take any action towards the afforestation of this
area,

2. In December 1960, a proposal was received from the President
of the Faridabad Industries Association (copy of the letter
enclosed) for allotting them some land for setting up a golf
club. It was felt that, as the area in the Central Green was
not being properly maintained by the State Government, it
should be got denotified or given to a body which could
maintain it in a better way.”

2.63. The Golf Club Faridabad have stated in a written note that:

“For setting up the Chidren’s Park, winch had to be located near
the town, we requested the local Faridabad authorities to
give us a water connection.  This matter was followed up
for several years and in spite of promises, no water connec-
tion was ever made available. The Children’s Park could
therefore, not be set up as the soif conditions were extremely
sandy and dry. Without water the Park could not be laid.

However, to demarcate the area, a barbed wire fencing was laid
out at heavy cost in order to keep out the various animals
from spoiling the place as well as to stop the general public
from using the Children’s Park area as a lavatory. A Chow-
kidar was also kept to keep a watch and to help in protecting
the place. In spite of these efforts, it is regretted that the
entire barbed wire fercing along with the steel hoists were
stolen away by hooligans who even threatened the Chowki-
dar whenever he tried to stop them.  All efforts to obtain
assistance from the local police authorities failed.

Having lost the barbed wire, the Club authorities set about to put
up a brick wall in the hope that th: same would be allowed
to remain.  Unfortunately, during the construction of the
wall itself, not only were the bricks stolen. but the wall itself
was constantly demolished by unruly elements which even
the local authorities could not control. However, with great
difficulty and at heavy expenses, the Club maintained a force
of four Chowkidars who were constantly kept on duty day
and night to complete the boundary wall. As water was not
still available, the Club authorities at a cost of ovef Rs.
15,000, laid a special water coanection (o i's own tubewell
situated at a distance of over 2,000 ft., and! brought water to
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the Children’s Park. The Children's Park has since been
completed and it bas been equipped with. several slides,
swings, sea-saws, benches apd flower beds and lawns have
been duly laid out. Even a covered shed has been put up for
the protection of the children.

The whole arca has been beautified by the planting of several hun-
dreds of annual flowering plants, trees, shrubs etc.

The Park which was completed in the early part of this year was
opened to the Children of Faridabad township and has been
in constant use.

An amount of approximately Rs. 35,000 has been spent in the
laying out of the Park and four Chowkidars at an expensc of
Rs. 300 p.m. have been permanently employed to ensurce
that the Park is not damaged by hooligans.”

2.64. The Committec enquired during evidence from the representatives
of the Department of Rehabilitation about the reasons for the delay in the
development of the Children’s Park by the Faridabad Golf Club. The
Chief Settlement Commissioner. Department of Rehabilitation, stated that
as the Club itself had to be developed. it naturally took them some time to
develop the Children’s Park. When Government found that Children’s
Park was not coming up, the Club were served with a notice on Sth March
1964 which was followed by reminders issued on 21-5-1964, 4-9-1965 and
10-11-1965. In the meantime. the Club authoritics tried to keep the land
green and put some structures there which were later on stolen.  Though
the Club had asked the Munictpal Committee for water, it was not  made
available. Later the Club brought the water from their own tubewell from
the Golf Club and developed a very fine Children’s Park, a hockey ground,
a foothall ground etc. at an expense of about Rs. 35.000.

2.65. In reply 10 a question, the witness informed the Committee that
out of the total of 1R acres of land which were to be  developed  as
Children's Park., 10 acres had been developed. Grounds for hockey and
football had also been developed. He also stated that every citizen could
make use of it as it was open to all.

2.66. The witness stated that, when a picec of land was to be  kent
"Green'”, its value should not be calculated in tho sam2 manner as for a
site for a bungalow or a shop. To keep the land »s a “Green” expendi-
ture would be incwurred without any income whatsoever. They had reques-
lod the Puajab Government to take intorest im this master and also the
local Municipal Commitiee, but both had failed 10 take any necessary action
“in the matier. They themselves could not maintsin it due to paucity of funds.
In these circumsiances, they considered this to be the best arrangement. In



39

support of the decision taken by Government, the witness stated : “If a land
is kept vacant encroachments would normally be made. .. ... ” He added
that in this way, they had been able to keep the land green and prevent
encroachments and that too, without spending any money on it. The Secre-
tary, Department of Rehabilitation also stated, “My understanding is that the
concept of green has been implemented. This was, perhaps, the most prac-
ticable, the most economical way of achieving this objective.”

2.67. When the Commuittee enquired about the justification of including
the cost of this plot in the development cost, the witness stated that it was
the general and well accepted principle, that whatever thev had spent on
the construction of the colony including the sites for roads. public parks
and other conveniences, they had recovered from the displaced persons who
had been aliotted houses.  The main object in adding this development cost
in the price of plots was to develop the colonies on no-profit no-loss basis.

2.68. The Comumittce desired w0 be furnished with a note indicating at
what level the decision to lease out the land o the Golf Club was taken n
the Department of Rchabilitation and in the Ministry  of Finance.  The
Department of Rehabilitation have furnished the following note in  this
connection:

“The decivion to dllot the land 1o the Country Golf Club. Faridabad,
wis tuken in the erstwhile  Ministry of Rehabilitaion  at
Sceuretary's level, with the corcurrence of the Ministry  of
Finance where the proposal was approved at the level of
Jomnt Secretary.”

2.69. The Committee find from the deed of lease eatered into betweem
the Golf Club, Faridabad, and the Government of India that no time limit
was laid down for the development of the Children's Park. The Com-
mittee foel that a time limit for the development of Children's Park could
well have been lnid down in the deed itself.

2.70. The Committec note that the Club authorities have developed the
Childres'’s Park, a hockey ground and a football ground since the Awdit Para
was prepared. They agree that the objectives Government had in mind
have thus beem partially fulfilled. They hope that Government will take
suitable steps to easure that the Golf Club also develops the remaining eight
acres of land carmarked for the Children’s Park in accordance with the ferm
of the Jease,
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2.71. The Committee have no doubt that Government will ensure that
all the conditions prescribed in the lease deed are carried out by the Club
and that the Children’s Park is well maintained by the Club.

2.72. The Committee would like Government to consider and review its:
general policy in regard to the maintenance of green belts in urban areas so
that the most suitable method can be adopted for fulfilling the underlying

ebjectives.
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MINISTRY OF TOURISM AND CIVIL AVIATION
Delay in the installation of equipment—Para 51—Pages 70-71.

During January to June, 1962, the Director General, Civil Aviation im~
ported equipment worth Rs. 3.89 lakhs for “instrument landing system™
for Madras Airport.  The equipment has not been installed so far (Janu-
ary, 1967).

3.2. it was noticed that, while the site for the construction of buildings
for the installation of equipment and for the operation of the system. was
selected in November, 1961 and approved in March, 1962 action to acquire
the land from the Ministry* of Defence was initiated only in November,
1963 after a lapse of nearly 20 months and the acquisition was completed
in May, 1966, after a lapse of another 30 months,

3.3. The Ministry have stated (November. 1966) that action to acquirs
land from the Ministry of Defence could mnot be taken earlier than
November, 1963, owing to the time taken by the Central Public  Works
Department in ascertaining the dctails of the land to be acquired, and in
preparing the estimates, etc., and to a decision to extend the runway, which
was taken in the meantime. Further, that in spite of the best efforts made
with the Ministry of Defence, it took over two years to secure  possession
of lands, etc.

3.4. Explaining the reasons for the delay of 20 months in the installa-
tion of equipment by the Central Public Works Department, the Secretary
of the Ministry of Tourism and Civil Aviation stated during evidence, that
the main reason for the delay was that in 1962 a decision was taken to ex-
pand the runway to make it suitable for Boeing operation. The work of
expansion of the runway took about a couple of years and was completed
in 1963, The witness further stated that the middle marker, one of the
components of the instrumental landing system, was a very sensitive instru-
ment and the precise location could not be determined without a physical
survey after the completion of the runway. A completed runway was not
always 100 per cent level. So it was found necessary to have a further
physical survey after the completion of the runway.

3.5. In reply to a question, the witness stated that the runway did not
take a very long time because the sanction was given in 1962 and the

41



42

runway was completed in 1963. From 1963 onwards, it took another
few months to complete the physical survey and to come to definite con-
clusions about the requirements. The next step, was to determine the
exact plot numbers. revenue plot numbers, the areas etc. This work had
to be done in consultation with the Ministry of Defence as the land belong-
ed to them.  This procedure took about a year.  Then certain discrepan-
cies were discovered and there was further correspondence between the
Ministry of Tourism and Civil Aviation & C.P.W.D. and all that went upto
1965,

3.6. The Commitice desired to know whether the Ministry of Tourism
& Civil Aviation were satisfied that the time of 30 months, taken in the ac-
quisitton of land from the Defence Ministry was unavoidable. The witness
stated that alongwith the project of instrument landing system in Madras,
the Minisiry had a number of other important projects at Calcutia, Bombay
& Delhi airports to which higher priority at that time were being given.
The witness added that, “All these works alongwith a number of less im-
portant works were in the hands of the Department. and preoccupation af
well as even occasionally, as 1 notice from the carlier papers, reasons of
ecconomy made the Department at  that time attach a lower oriority to
Madras.”

3.7. 1In reply 10 a question. the witness stated that there was no delay
in settling the differences between the Ministry of Defence and Ministry of
Tourism & Civil Aviation.  Tinic was however. spent in finding out exact
plot numbers, the areas etc.

3.8. The Committee were further informed that the entire land did not
belong to the Ministry of Defence. There was some land belonging to
private parties, as well as State Government. There was correspondence
with the Ministry of Defence about a particular plot of 1land which belonged
10 a private party. 1t took some time (o finalise the matter. Mearwhile
the requirements of the Department also changed. and consequently a larger
plot of land was required.  The requirement for a larger plot of land was
indicated in detail in the middle of 1966.

39. In reply to question, whether there was lack of coordination bet-
ween the two Ministries which had resulted in so much delay, the witness
stated: “Some time could have been saved on that. T am afraid that
these things take a bit longer than they should judging by perhaps other
comparable cases, even one year is not too long. but personally 1 think that
the period should have been shorter.”

3.10. From the summary of correspondence cxchanged between the
Ministry of Tourism and Civil Aviation and Ministry of Defence, furnished
1o the Committee, it is noted that the Ministry of Tourism and Civil Avia-
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tion first requested the Ministry of Defence in their communication dated
26-11-1963 that the local Defence Authorities be directed to  handover
the land and building to them. The Ministry of Tourism and Civil Avia-
tion almost issued every month a reminder to the Ministry of Defence re-

questing them to expedite issue of orders for the transfer of land and the
building.

3.11. The Committee also note that the Ministry of Defence after a
lapse of ten months and issuc of seven reminders by the Ministry of
Tourism and Civil Aviation, informed the latter Ministry that their letter
regarding transfer of land and building had been passed on to the officer
concerned for necessary action,

3.12. The Ministry of Tourism and Civil Aviation in one of their
letters to the Ministry of Defence pointing out the urgency for the finalisa-
tion of the case, stated as under:—

“The building was holding up the installation of a very essentiat
navigational aid at Madras and we could il afford to con-
tinuec the situation without incurring the criticism of the
International airlines and the International Civil Aviation
Organisation and that we would also be failing in our obliga-
tion to ensurc the safety of Civil Aircraft. if we did not
provide this navigational aid soon cnough. It was, there-
fore, requested that the Civil Aviation Department may be
permitted to carry out the construction work of the Localiser
building which was one of the components of the Naviga-
tional Aid on the land at the Masonic Lodge end of the
runway.”

3.13. The Committee further note that as many as 22 communications
during the period October, 1964 to May, 1966 had to be cxchanged bet-
ween the two Ministries for the finalisation of the case.

3.14. Giving the present position regarding the installation of the equlp-
ment the witness stated that the Ministry of Defence had now given all
necessary clearances, and had issued instructions to the lower formations
to allow the Ministry of Transport & Civil Aviation to go ahcad with the
work. The witness further stated that the work would be completed with-
in six months.

3.15. The Committee enquircd whether the delay in installation of the
equipment precluded any claim against the suppliers for malfunctioning of
the equipment, if noticed after the installation of the cquipment. The
representative of the Ministry of Tourism and Civil Aviation stated *‘This
is a precision equipment. Nothing can go wrong.” He also added that
the equipment had been checked and was bemg checked periodically and
found in order.
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~ 3.16. The Director General Civil Aviation further stated that by buying
the equipment earlier the Department of Civil Aviation had saved consider-
able money as the price of the equipment had since then gone up.

3.17. The Committee are distressed to note that the equipment which
was imported between January and June, 1962, has not vet heen installed
even after a lapse of about six years. The Committee deprecate this gross
delay. They are surprised to know that it took nearly 20 months to initiate
action to acquire land on the selected site. The Ministry of Defence took
2 long time to release the land and the acquisition was completed in May,
1966, after a lapse of 30 months, The Committee feel that, when the
Ministry of Tourism and Civil Aviation were of the view that “the building
was holding up the installation of a very essential navigational aid at Madras,
that they could #l afford to continue the situation withouf incurring the
criticism of the Intermatiomal Civil Aviation Organisation™ and that they
“would also be failing in their obligatior io ensure the safetv of Civil air-
craft,” they should have taken up the issue of the release of land at the
highest level from the beginning rather than enter into a protracted corres-
pondence at a lower level. Such delays in inter-departmental dcealings not
omly indicate lack of proper co-ordination and co-opveration between the
different Ministries of the Government of India bhut also a lack of apprecia-
tion on the part of one Ministry of the needs of others.

3.18. The Committee feel that in such cases in future, the »- ! .ance of
the organisation recently set up in the Cabinet Secretariat to effect co-
ordination between various Government agencies should he taken and
delays in execution of such important projects strictly avoided.

3.19. There was also lack of co-ordination in the purchase of equipment
and acquisition of land. The Committee feel that the Ministry of Tourism
sad Civil Aviation should have mitiated action much earlier in regacd (o
the selection and acquisition of land so that, by the time the ynachinery
was received from abroad, it could have been installed without anv loss of
time, Keeping imported equipment idle like this not onlv blocks money
and involves the risk of deterioration but alse affects the schedule of instal-
lation and its commissioning and hampers the very object for which such
equipment is imported by spending valmable foreign exchange.

Delay in construction and utilisation of a building—Para 52—~Page 71.

3.20. With a view to provide facilities for the foreign and upper class
Indian tourists, the construction of a canteen-cum-rest house at Ajanta was
sanctioned in October, 195K at an estimated cost of Rs. 2.84 lakhs (revised
to Rs. 4.19 lakhs in March, 1965). The work was actually commenced in
March, 1960 and was expected to be completed by January, 1961 but
except for a very few minor items of work. the building was completed and
handed over to the Tourist Department only in September, 1964,
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3.21. The rest house was, however, not put to use by the Department
for another 18 months between October, 1964 and March, 1966 as accord-~
ing to the Department there were constructional defects in the layout of-
the drainage and water pipes, sanitary fittings, plumbing, several mcom-
plete and defective jobs in the building, in addition to inadequate water

supply. No responsibility has been fixed so far for these defects (Nov-
ember, 1966).

3.22. In April, 1966 the building was leased to a private caterer but
it is reported that as he has not been running the cantecn-cum-rest house
satisfactorily, a three months’ notice has been served for premature termi-
nation of the lease on 20 September, 1966. ‘

The case was reported to Governmnent in November. 1966:_ their re-
marks are awaited (January, 1967).

De'ay in Completion ol work.

3.23. Explaining the delay of 4} vears in the construction of the rest
house the Additional Chief Engineer. Central Public Works Department,
giving further details of the case stated that the delay in the construction of
the Canteen-cum-rest house for tourists at Ajanta wis duv W o Temoteness
of the arca. He added that it was difficult to get a contractor to do the
work.

3.24. An advertisement inviting tenders was issued in November, 19589,
and tenders were received in December, 1939 The construction work
was awarded to the lowest tenderer in March. 1960 after negotiations. The
Committee enquired when the sanction was given for construction in Nov-
ember, 1958, why tenders were invited ufter a long time. The witness-
stated that the expenditure sanction was given in April, 1959 Fien after
the award of work, the site was not available for two months.  The con-
tructor left the work in the middle. Then tenders were called for the
remaining work. The contractor who was then awarded the work also
left the work because it was a difficult aree.  The witness disclosed that
for the delay in the completion of the work the Department had penalised
1¢ contractor to the fullest possible extent.

—

>

g
Defects in construction.

3.25. The Committee enquired as to why the constructional defects
could not be noticed by the CPWD while the construction was in progress.
The Secretary to the Ministry stated that in addition to structural defects,
there were some defects, which had developed later on.  The Additional
Chicf Engincer, CPWD stated that the contractor did not complete the work
and ran away, and the Department had withheld a sum of Rs. 20,000 which
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was duc to the contractor. The defects which developed later on were
due to lack of maintenancs for which the contractor had been taken to
task. These defects were in the finish. Some of these defects had now
been removed, while others were yet to be rectified.

3.26. Asked if there was no departmental supervision, the witness stated
that an overseer was incharge of this work. The Assistant Engineer also
used to visit the work once a month.

3.27. The Committee desired to know the reasons for the increase in
the cost of the building from the original estimates of Rs. 2.84 lakhs to
Rs. 4.19 lakhs. The Additional Chief Engineer, CPWD stated that in the
original estimates certain items were not included. Some items were also
added later at the instance of the Tourist Department. At the time of
preparing original estimate, it was thought that power would be available
from local resources but it did not moterialise. It was, theretore, decided
to have a separate power generator at a cost of Rs. 12.000. To solve the
problem of water, a pump was provided at a cost of Rs. 5,000. A smali
weir was also built in the river at a cost of Rs. 26,000.  This item was also
not originally included in the estimate. Developing the level of the area
in front of the Tourist Bungalow was another itcm taken up subsequently.
The witness further stated that the rates in the meantime had also gone up
and therefore the increasc in the rate had also to be added in the cost of
the building.

Shortage of water Supply.

3.28. The Committee were informed during evidence that the weir was
built for very small water supply requirements, but later on it was tound
that the water supply was inadequate. In reply to a question the witness
stated that the weir was a small wall. It was designed by the departmental
Engineers. In their note the Ministry have stated that “The location of this
weir had been fixed on the basis of the investigations regarding the velocity
of water and the shifting of sand. The weir has been founded on fully
rocky bed as such, the question of velocity and shifting of sand does not
arise”.

3.29. At the instance of the Committee, the Ministry of Tourism and
Civil Aviation have also furnished a note indicating the action taken or
propes=d to be taten te ensure adequate water supply for the canteen-cum-
rest house for the pencral tourists. It has also been stated in the note:
“An 8-ft. high weir has been oconstructed on river Vaghour for providing
water supply to the cantcen-cum-rest house at Ajanta. A pumping set
along with two stecl tanks of 1600 gallon capacity and a water filtration
plant were alto installed for supply of water to the canteen-cum-rest house.
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Since water supply position continued to be unsatisfactory due to growing
demand, the Maharashtra Government drew up a short-term and a long-

term scheme for augmenting water supply at Ajanta.” These schemes are
as follows:—

(a) ““Short-term Scheme.—It provides for the installation of 3 B.H.P.
electric water pump for drawing water from the Kund at
the foot of the caves and laying of 2 diamecter pipes from
the Kund to the two stecl tanks for ensuring regular supply
of water only to the rest house and the canteen. The work
was carried out by the State Public Health Department.
Preliminary estimates sent by the State Government for this
work amounted to Rs. 17,900 for which sanction was issued
in September 1966. However. the actual expenditure in-
curred on the scheme, as intimated by the State Government
recently is Rs. 24,482/-. Due to a sudden downpour of
rain in mid-June this year, the pump was washed down into
the Kund and some of the pipes were also washed away.
The State Government was requested to reinstal the pump
and repair the damage done to the pipes which they have
agreed to do.”

(b) “Long-term Scheme.—It provides for the construction of 6
masonary weirs on river Vaghour for storage of river and
rain water which will further augment and ensure regular
weter supply not only to the Canteen-cum-rest heuse  bat
also to the small colony which will come up when the place
is fully developed. An estimate amounting to Rs. 10.16
lakhs has been received from the Maharashtra Government.
Sanction amounting to Rs. 1,97,057/- for the construction
of the first weir has already been issued to the State Govern-
ment which has called for tenders. The Government of
Maharashtra has been requested to consult the Central Water
and Power Research Centre at Khadakvasla before the
construction of the masonry weirs is started.”

“Simultaneously with the above, the National Geophysical Research
Institute at Hyderabad, was requested to investigate the
possibility of locating ground water at Ajanta. In their
report received recently, they have stated ‘the areas around
the caves are very difficult for tapping groundwater in any
considerable quantities for purposes of tourism.  There
secms to be no possible source of groundwater within: a
reasonable distance cither. As the area gets an average
rainfall of thirty inches, we had suggested that they should
go ahead with plans for conserving all surface water in a
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) series of dams. Dams will not only add to the national
) beauty of the region, we feel the construction of these is
the only way to solve the problem.” Their report thus coa-
firms the decision already taken to construct a series of
weirs on the river Vaghour for conserving river water for
augmenting the water supply at Ajanta.”

Non-utilisation of the Building

3.30. Asked why the building was located in the low valley, when other
better sites inviting and attractive could be selected, the Director General,
Tourism stated “I think in this we are responsible.”

3.31. The Committee desired to know as to why the building remained
uneccupied. The Director General, Tourism stated that thc Department
was trying to put the building into use. The Canteen portion was being
utilised consistently. The portion that was not utilised related to the
four residential rooms. as some of the basic facilities were not available.
The witness stated that “The demand had come to be something like
thousand per day whereas we had originally planned it for 50 for a month™.
He added “The increase in the number of tourists reflected tourist explosion
as such and the anxiety of the Department to provide certain facilitics for
the large number of middle class people who are coming through.”

3.32. In reply to a question the witness stated that according to the
figures of turnover of the tourists, it was a profitable proposition to run the
canteen-cum-rest house. The witness further stated that these tourist rest
houses were meant for the domestic tourists as well as for the foreign

tourists. He conceded that the tourist rest house was a little expensive for
the middle class tourists.

3.33. As regards the running of the cantecn. the wilness stated that
" there was a contractor who was running the canteen. His performance was
not satisfactorv. A notice for the termination of his contract was given
“to the contractor which impelled him to show greater effort. The notice
was not enforced. The witness also stated “We can enforce it the moment
we can find another person.” The work was awarded to the present con-
tractor because he was prepared to bring water which was scarce from a
distance of seven furlongs. The witness added that the rent of the canteen-
cum-test house was Rs. 10.000 per annum.

3.34. The Committee desirded to know whether, in view of the large
number of tourists visiting Ajanta, the Department had cxamined the
posibility of running the canteen departmentally. The Director General,
Tourism stated. “We will certainly take this up. What has happened 18
that we have handed over all these to the Indian Tourism Development Cor-
poration. We will be jointly running it in a business-like manner. One of



the lessons we have learnt out of this experience is that we should try and
find some¢ more enterprising managerial arrangement. In the course of doing
this, change of contractor will be one of the factors. Just at the moment
we do not have anybody capable of doing this.” He further stated that
“In fact the Indian Tourism Development Corporation is thinking of asking
the local hotel association to take over the responsibility. The problcm is
to find somebody professionally competent to run this.”

3.35. The Committee are distressed to note that there was a delay of
about four years in the construction and one and a half years in utilisation
of the Canteen-cum-Rest House at Ajants. They note that the initial
delay was due to non-availability of land till April, 1960, while the samc-
tion for the construction had been given in October, 1958. Further delsy
was due to difficulty in getting a suitable contractor to execute the construc-
tion work at the selected site and the lack of water supply for drinkimg and
constructional purposes. The Committee feel that, if the Department had
visualised these difficulties sufficiently beforehand, this abnormal delay im
the completion and utilisation of the building could have been avoided.

3.36. The Committee are also left with the impression that there was a
laxity in supervision in the construction of this building which needs to be
investigated. Action should be taken against all those officials who are
found to be at fauh.

3.37. The Study Group of the Committee noticed during their visit te
Ajanta that the Canteen -cum- Rest House had been located at a low site.
The Committee consider that detailed investigations should have been made
so as to select the best spot, preferably one having s good view of the monu-
ment for the location of the Rest House. The Committee also feel that
before undertaking construction of a Rest House ‘Tourist Home at a place
of national and international tourist interest like Ajanta, a careful study
should be made about the requirements of tourists (both foreign and Indian)
who would be making use of it. The facilities im 3 Rest House Tourist
Home should be provided in accordance with these requirements while
keeping a sufficient margin for future expansion. The style of architecture
should harmonise with the monuments and the surrownding area. Special
care should be taken about sanitary arrangements. Drinking water facili-
ties should be provided, special care being taken to see that the water is free
from costamination. In general, the supply of water should be plentifel
and assured.

3.38. The Committec also feel that what a tourit requires the most
alfer a visit 10 a widely spread out moaument like Ajantn is some space to
sfretch out and relax. It may be a good idea to provide for stretch-on
<hairs in a gallery commanding a good view,
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. 3.39. The Commitiee would Jike the Department- of Tourism to evalve
sultable guidelines im the light of the above and the experieace galned by
fhem for location and construction of rest houses and tourist homes af places
ol national and interpational tourist interest,

3.40. The Committee would like the Department to improve the cater-

ing arrangements in the Canteem.cum-Rest House at Ajanta by taking the
belp of the Indian Tourism Development Corporation.

Alleged embezzlement—Para 53—Pages 71-72.

3.41. During the departmental inspection of the Tourist Office, Madras
and the Tourist Bungalow, Madurai in 1964, serious irregularities in the
maintenance of cash book and other records were noticed and the prelimi-
nary enquiry indicated defalcation of Government money to the cxtent of
about Rs. 25,000 by the accountant of the Tourist Office and the manager
of the Tourist Bungalow, Madurai. The matter was, however, reported to
Audit in July, 1965. A special audit of the accounts conducted in Novem-
ber-December, 1965 disclosed irregularities, involving a sum of Rs. 30,330
during the period April. 1960 to June, 1965 as detailed below: —

Tourist  ‘Tourist Total
Office.  Bungalow,
Madras Maduras

Rs. Rs. Rs.
Cash balance as per cash book as on
30 September, 1964, not found in
the cash chest . . . . 6,695 6.69¢

Double drawal of catering  charges
payable 10 the steward of the
Tourist Bungalow at Mahabali-

puram . , , . ‘ 3,423 . 3.423
Double entries in the payment side

of the cash book in rcspectofmc
same transaction . . 1,831 .. 1,831

Collections and  bills encashed not
brought 10 account. . . . 1,904 1,287 3,161

Entries for payment in the cash book
not supported by vouchers, invoices,
payees’ acknowledgements, etwc. . 4,008 590 4,688

Amount misappropriated by  issue
of spurious bills (as disclosed by
departmental investigation) . . .. 8,265 8,265

Short/non-collection of lodging charges . . 2.267 2367
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3.42, The imegularitics were rendered possible by the failure jo ob-
serve the prescribed rules/checks about handling of cash, maintenance of
cash book, receipt of vouchers in support of the expenditure incurred out of
the prcvious advances, etc., and by laxity in supervision.

3.43. OQut of the total amount of Rs. 30,330, a sum of Rs. 13,731

was recovered by the Department up to May, 1965. The case is under
investigation by the Special Police Establishment since July, 1965.

3.44. The Comnuttee desired to know as to why no checks were made
during 1960-—65 when the embezzlement took place; the representative of
Ministry stated that checks were certainly being exercised.  This embezzie-

ment which came to light in 1964 was reported to the Audit Department for
a special audit.

3.45. The Committee asked whether at any time the cash was verified.
The witness stated that there was continuous supervision. Cash verification
was done at the relevant stages when the inspection took place.

3.46. In reply to a question, the witness stated that apart from
Rs. 13,731 already recovered, no further amount had since been recovered.
He further stated that the investigation stage was over and the case was
before the court.  The Ofticers of the Ministry had been to the court to give
evidence. The two officers involved in this case, were an Accountant in

the Tourist Office, Madras, and a Manager of the Tourist Bungalow,
Madurai.

347. The Committee desired to know whether any responsibility had
been fixed for the failure to observe the prescribed procedure as well as for
laxity on the part of the supervising authorities which facilitated this
embezzlement. The witness stated that the cxplanations of the two semior
officers had been called for and were under consideration. He further
added, “But, prima facie we feel that it might be difficult to pin any specific
responsibility of failure of supervision on them. We have not taken any
decision about action to be taken against them.”

3.48. As repards the remedial measures taken to check the recurrence
of such cases, the Director General, Tourism stated: “Now we have regular
annual inspection of ¢l the tourist offices. We are trying to put the run-
ning of these bungalows on a much more business-like and effective basis,
30 that we get lumpsum for the use of the facilities and the details of the
management of these small amounts can be better conducted locally.”

3.49. As the cose s sub-judice, the Committee would mot like 80 com-
ment on it ot this stage. They would, however, like (o be informed in due
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course of the result of the Court proceedings and of the disciplinary action
taken against the officer(s) at fanit.

3.50. The Committee undersiand that the Ministry of Tourism & Civil
Avintion have taken some remedial measures to check such cases of embez-
ziement. They would like the Mimistry to review the working of these
measures and examine their adequacy and tighten up the presest procedure,
if found lackimg, to avold recurrence of such cases.

NEW DELHI, M. R. MASANI,
The 20th March, 1968. Chairman,

Phalguna 30, 1889(S). . Public Accounts Committee.
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The Committee note that copper clad cables worth Rs. 36.22 lakhs
received as a gift imported in April, 1964, have not been used so far in
the project initially envisaged due to reported financial stringency. The
Committee hope that the Ministry of Home Affairs, in consultation with the
Ministry of Finance, will be able to utilise these cables forthwith. In
case it is not possible for the Ministry to utilise these cables, the Committee
suggest that the sume may be handed over to the Posts & Telegraphs Deptt.
who have a ready use for them.

The Committee would like Government to make a  critical review
of the procedure for procurement of Supplies for the NEFA Administra-
tion without further delay so as to achieve maximum economy and efficiency.

R b

" The Committcc hope that the rc-constituted Supply Board with
its revised functions will play a more ctfective role and the system of pro-
curement of supplies for the NEFA Administration will be placed on a
sounder footing. .
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The Committee consider it unfortunate that despite the heavy
requirements of vegctable ghee, the NEFA Administration did not initiate
any action till January, 1967, to obtain supplies gt the manufacturers’ price
either by direct negotiations with the manufacturers or through the interven-
tion of the Ministry of Food and Agriculture. This lack of initiative on the
part of the Administration resulted in an avoidable extra expenditure of
Rs. 1.31 lakhs.

The Committce hope that suitable arrangements will be made with-
out further delay to procure in future vegetable ghee for the NEFA
Administration at the manufacturers' price and thus effect a saving.

The Committee agree with the Ministry of Home Affairs that
“there is really no good reason why the Supply Advisory Board should not
have accepted the lowest rate of Rs. 88 per parachute for 15,000 parachutes.
It seems that the desirability of procuring 15,000 parachutes from the lowest
tenderer at Rs. 88 per parachute did not occur to the Board at all.” As
pointed out by Audit, this lapse on the part of the Supply Advisory Board
has resulted in an avoidable expenditure of Rs. 30,000. The Committee
hope that with the re-constitution of the Board and the issue of detailed
instructions to them for processing tenders, such lapses will not recur. The
Committee cannot too strongly emphasise that whenever it is proposed to
accept tenders other than the lowest, detailed reasons should be recorded
and that all such cases should be put up to the next higher authority for
scrutiny and sangtion,
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The Committee note that parachutes and other Supply Dropping
Equipment valued at Rs. 28 lakhs are lying at outlying places. The Com-
mittec desire that an carly decision may be taken to retrieve or otherwise
dispose of the parachutes and other Supply Dropping Equipment from the
outlying difficult locations so that the material does not deteriorate with
the passing of time.

The Committce would also like Government to take an early decision
about the disposal of 79,368 puarachutes and other Supply Dropping Equip-
ment valued at Rs. 51.19 lakhs which is stated to be under comsideration
of Government. According to the Air Force, 18 feet parachutes capnot
be utilised effectively in air droppings as these are outmoded. The Com-
mittec would like Government to consider this matter further in detail in
consultation with the Air Force uauthorities with a view to take an early
decision about the standardisation of the sizes of parachutes required for
air droppings for different commodities as well as taking into account the
type of aircraft 10 be used so as to ensure maximum utilisation of parachutes.

ey

The Commitice find from the Ministry’s note that during the period
1962-63 10 1965-66, the number of erviceable parachutes retrieved was
1,4%8,192 as against 1,56,426 parachutes purchased during the same period.
The Committee desire that an enquiry may be conducted to find out:—

(i) Whether losses of parachutes are comparable to similar losses
in other sectors of the country, where airdropping operations
are carried out.
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(i) How many scrviccable retrieved parachutes have been pressed
into service again and how far fresh purchases have been re-
duced duc to the use of those parachutes.

(iii} How the size of the parachutes was fixed at 18 ft. and to what
extent the smaller size of the parachute is responsible for the
heavy losses in air droppings.

The Committee regret to note that the training-cum-production
centres were opened in the Andaman & Nicobar Islands without proper
assessment of the availability of raw materials, aptitude of the local people
and avenues for employment of the people trained in the Centres. This
resulted in an infructuous expenditure of Rs. 1.56 lakhs. They are un-
happy to find that no periodical assessment of the scheme was undertaken,
which was allowed to continue without much benefit for three to four
vears. The Committee fcel that. if a periodical review had been made,
«ome of the expenditure on the scheme which ultimately proved to be infruc-
tious could have been saved.

The Committee also desire that before launching such training
schemes in future, it should be ensured that they are planned properly so
that such ca<ss of infructuous expenditure do not recur.

The Committee regret to note that the Budget estimates for the
Indo-Tibetan Border Police Establishment were not prepared realistically

r 96
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keeping in view the actual requirements. They find that in this case the
actual expenditure fell short of Budget estimates by 68 per cent. in 1963-64,
53 per cent. in 1964-65 and 47 per cent in 1965-66.  While the Committee
understand the ditheulties faced in raising the Border Policy they cannot
appreciate why year after vear Budget provision was made grossly in excess
of requirements. The Committee desire that the Border Police Establish-
ment should preparc their Budget cstimates more realistically, keeping in
view their actual requirements and the likely availability of equipment and
stores.  The Committee cxpect Government to scrutinise the estimates of
the Border Police Fstablishment more closelv before including them in the
Budget estimates.

The Committee  are  constrained to note that though initially it
was decided to entrust the work to the Institute on a contractual basis
during the period 1960 to 1964, Government were later forced to settle this
claim on the basis of actual expenditure incurred and not upon the valua-
tion of the work under any contractual arrangement.  The Committee
further note that the work in arrears as on Ist April, 1964 under the con-
tract arrangement has now got added to the current work starting from
1st April, 1964 and the payment for the arrears is being reimbursed by
Government by way of grant-in-aid.  The Committee feel that this is nct
a healthy financial practice and desire that Government should take steps
to ensure that the work done by the Institute is properly evaluated and the
payments are accordingly made for the services actually rendered.

]
p<]
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The Committee desire that early action should be taken on the
Report of the Review Committec which was submitted to Government in
December, 1966. In particular, the Committee would like to invite the atten-
tion of Government to para 10.9 of the Report of the Review Committee
where they have made important recommendations regarding improving
budgectary and financial control and audit arrangements in the Institute.
The Committee would like to be informed of the action taken on the recom-
mendations of the Review Committee contained in para 10.9 of their

Report. : L das!

The Committee note that out of 812 compensation applications
pending on 31st March, 1966, 807 cases have already been finalised and

- efforts are being madc to finalise the remaining 5 cases as early as possible.

They further note that the Government have since decided not to entertain
any fresh compensation applications and that only in rare cases where some
public dues are recoverable from the claimants is condonation of the delay
in filing such applications allowed. They hope that, as decided at the
Regional Settlement Commissioners’ conference held in October, 1967, the
Department of Rehabilitation will strictly adhere to the maximum time limit
of three months for finalising a fresh compensation case.

The Committee note that 6507 statements of account of the aggre-
gate value of Rs. 0.90 crorc were pending on 31st October, 1967.
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‘They would like to know the effect of the new system according
to which the cash compensation was to be paid against any unutilised state-
ment of account up to the value of Rs. 2,000 If a considerable number of
pending statements of account are liguidated, as is expected the Depart-
mient of Rehabilitation may examine the question of raising this Ymit -furthct.
in consultation with the Ministry of Finance. <o that all the pending stafe-
ments of account are liquidated as carly as possible,

e Committee note that Governmient have been able to bring
down the figures of arrears of rent by Rs. 95 lakhs within a period of 18
months though a major part of this reduction i< as a result of correction of
demands wad write-oil of irrecoverable rents. The Comniittee hope that
the Depit. of Rehabilitation will take cffcctive steps o recover the rent with
4 view to hiquidate the balance at an early date.

The Committee would also like to know as to when the Depart-
ment of Rehabilitation hope to complete all corrections in the demand
registers regarding arrcars of rent.

The Committee hope  that Government  will take necessary steps
so that the acquired and Government-built properties are disposed of at an
carly date.

66
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The Committee regret to notc that Government have been able to
recover a sum of Rs, 70 lakhs only out of Rs. 430 lakhs which was out-
standing. They suggest that, in consultation with the State Governments
concerned, vigorous cflorts should be made to realise the outstanding dues
of Rs. 360 lakhs and to ensure that the subsequent dues are not allowed to
fall in orrears.

The Committee are constrained to notc that a sum of Rs. 60,000
becamec irrecoverable due to liquidation of four co-operative societies. The
Committee desire that Government should take appropriate steps to safe-
guard their financial interest in case these societies are found to hold any
assets. The Committee also desire that clearance of outstanding recoveries

from Government departments as well as from other private institutions
should be cxpedited.

The Committee note the progress made by the Department of
Rehabilitation in disposing of the properties at Faridabad.  They desire
that the Department should review the eflicacy of the tender system, which
they have now introduced, so that the remaining properties are also dispos-
ed of as carly as possible and the outstanding cases of conveyance deeds/
agreesnents are clearcd expeditiously.

The Committee find from the deed of lcasc cntered into betwesn
the Golf Club, Faridabad, and the Government of India that no time limit
wis laid Jown for the development of the Children’s Park. The Com-
mittee foel that a time limit far the development of Children’s Park could
well have been laid down in the deed itself.



14

i+

70

]

R
e

A

‘\l!‘“

-do

'dl) .

Tourism an.d

Civil Aviation

The Committee note that the Club authorities have developed the Child-
ren’s Park, a hockey ground and a football ground since the Audit Para
was preparcd.  They agree that the objectives Government had in mind
have thus been partially fulfiled. Thev hope that Government will take
suitable steps to ensure that the Golf Club also develops the remaining eight
acres of land carmarked for the Children's Park in accordance with the term
of the lease.

The Committce have no doubt that Government will ensure  that
all the conditions prescribed in the lease deed arc carried out by the Club
and that the Children’s Park is well maintained by the Club.

The Commitice would like Government to consider and review its
general policy in regard to the maintenance of green belts in urban areas so
thiat the most suitable method can be adopted for fulfilling the underlying
objectives.

The Committee are distressed to note that the cquipment which
wis imported between January and June, 1962, hus not yet been installed
even after a lapse of about six years. The Committee deprecate this gross
delay.  They are surprised to know that it took nearly 20 months to initiate
action to acquire land on the selected site.  The Ministry of Defence took
a long time to celease the land and the acquisition was completed in May.
1966, after a lapse of 30 months. The Committec feel that, when the
Ministry of Tourlsm and Civil Aviation were of the view that “the building
was holding up the installation of a very cssential navigational aid at Madras,
that they could il afford to continue the situation without incurring the
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criticism of the Inmmauonal de Avnauon 0rgamsat10n" and that they

“would also be failing in their obligation to ensure the safety of Civil air-
craft,” they should have taken up the issue of the release of land at the
highest level from the beginning rather than cnter into a protracted corres-
pondence at a lower level.  Such delays in inter-departmental dealings not
oanly indicate lack of proper co-ordination and co-operation between the
different Ministrics of the Government of India but also a lack of apprecxaa
tion on the part of one Ministry of the needs of others.

The Committee feel that in such cases in future. the assistance of
the organisation recently set up in the Cabinet Secretariat to effect co-
ordination between various Government agencics should be taken and
delays in exccution of such important projects strictly avoided.

There was also lack of co-ordination in the purchase of equipment
and acquisition of land.  The Committee feel that the Ministry of Tourism
and Civil Aviation should have initiated action much earlier in regard to
the selection and opnsition of  land <o that. by the tim2 the  machinery
was received from abroad, it could have been installed without any loss of
time. Keeping imported equipment idle like this not oniv blocks money
and involves the risk of deterioration but a'so affects the schedule of instal-
fation and its connnissioning and hampers the very object tor which such
eqummwt is unpnrtcd by spending valuable forexgn exchange.

>

The Committee - are distressed to note that there was a delay of
abuut four veard in the construction and one and a half years in utilisation
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of the Unnteen-cran-Rdst House at Ajanta.  They nowe  that  the  initial
defav was due 1o non-availability of land till April. 1960, while the sand-
tiom tor 1w constraction had been given in October, 1958 Further delay #is
duc to difficulty in getting a suitable contractor to execute the constructidn
work at the selected site and the lack of water supply for drinking and
comstructional purposes.  The Committee feel that, if the Department had
visualised these difficulties sufficiently beforehand, this abnormal delay
the completion and utilisation of the building could have been avoided.

The Committee are also left with the impression that there was a
faxity in supervision in the construction of this building which nceds to be
investipated.  Action should be taken against all those officials who are
found at fault. o

The Study Group of the Committee noticed during  their visit to
Apanti that the Canteen-cum-Rest House had been locited at  a low site.
The Committee consider that detailed investigations should have been made
w0 as to select the best spot, preferably one having a good view of the monu-
ment for the location of the Rest House.  The Committee also feel that
before undertaking construction of a Rest House Tourist Home at a plaee
of national and international tourist interest like Ajanta, a careful study
should be made abaut the requirements of tourists (both forcign and Indian)
who would be making use of it. The facilities in a Rest House ‘Tourist
Home should be provided in accordance with these requirements while
keeping a sufficient margin for future expansion. The style of architecture
should harmonise with the monuments and the surrounding area. Special
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care should be taken about sanitary arrangements. Drinking water facili-
tics should be provided, special carc being taken to see that the water is frec

from contamination. In general, the supply of water should be plentiful
and assured.

The Committee also feel that what u tourist requires the most
after a visit to a widely spread out monument like Ajanta is some space to
stretch out and relax. It may be a good idea to provide for stretch-on
chairs in a gallery commanding a good view.

The Committee would like the Department of Tourism (o evolve
suitable guidclines in the light of the above and the experience gained by
them for location and construction of rest houscs and tourist homes at places
of national and international tourist interest.

The Committee would like the Depurtment to improve the cater-
ng arrangemeats in the Canteen-cum-Rest House at Ajanta by taking the
help of the Indian Tourism Development Corporation.

As the case is sub-judice, the Committee  would not like to com-
ment on it at this stage. They would, however, like to be informed in due
coursc of the result of the Court proceedings and of the disciplinary action
taken against the officer(s) at fault.
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The Committce understand that the Ministry of Tourism & Civn
Aviation have taken some remedial measures to check such cases of embez-
zdement. They would, like the Ministry to review the working of these
measures and examine their adequacy and tighten up the present procedure,
if found lacking. to avoid recurrence of such cases.

9
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